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and N.R.E.P. programme have been 
.shelved on the plea that they have 
no money to start the work. They 
simply pass on the buck on the Cen- 
tral Government .stating the money is 
act provided. 

Sir, I come from a place which is 
ctu-jnlcally drought affected area. 
Our demand for upper Bhadra pro- 
ject is the only solution fur the agony 
of the people. This project if taken 
will give relief to ihe five districts 
irrigating over a million acres of 
land besides drinking water covering 
about 30 lakhs of people. 

Sir through you, I would request 
the Government to depute a Central 
Team to make on-the-spot study of 
the severity of the drought and rush 
immediately help to the suffering 
people. Sir. once aaain I would like 
to emphasise that Uppar Bhadra pro- 
ject is the only solution for the severely 
drought affected area of this part of 
Karnataka. 

THE   UNIVERSITY     GRANTS   COM- 
MISSION (AMENDMENT) BILL, 1984. 

MR. DEPUTY CHAIRMAN: Now we 
take up Bills for consideration and 
passing. The University Grants 
Commission (Amendment) Bill, 1984. 
The Education Minister,  piease. 

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL); Mr. 
Deputy   Chairman _   Sir,   I   rise to 
move: 

"That the Bill further to amend 
the University Grants Commission 
Act. 1956, be taken into considera- 
tion." 
There are two major provisions 

which we have proposed in this Bill. 
With your permission, Sir, I would 
like to explain briefly the nature and 
scope of these two major provisions. 
As the House is aware, the University 
Grants Commission    was    established 

in 1956 as a statutory body to make 
provision for coordination and deter- 
mination of standards in universities. 
The  Commission  is charaed  with the 

O 
duty to take, in consultation with the 
universities and       other      bodies 
concerned all such steps as it 
may think fit for the promotion and 
coordination of university education, 
for the determination -md maintenance 
of standards of teaching, examination 
and research in the universities. For 
the purpose of performing these func- 
tions the Commission is empowered to 
,enquire into the financial needs of 
Ihe universit.es and to allocate and 
disburse grants to them. 

The number of universities has stea- 
dily increased during the last 30 years. 
We  have   124   universities   at  present. 
The cost of equipping  these universi- 
ties with   facilities     on  an  adequate 
scale for the maintenance of        rea- 
sonable level of standard has also been 
going up steadily. With the rnpid ad- 
vances in science and technology and 
the   increasing      sophistication      and 
modernisation of research facilities, it 
is  becoming  more  and  more   difficult 
to ensure that every university is self, 
sufficient in  the matter  of  necessary- 
facilities.       It   should,   therefore,     be 
possible   that   certain   costly   and   so- 
phisticated      facilities   for      advanced 
study      and      research        are      pro- 
vided      at      a      place      which  can 
with     advantage,      De     shared     by 
a   igroup      of   universities.   However, 
the establishment of such facilities re- 
quires that institutions are also set up 
in  collaboration  with a   number      of 
universities      to      manage and main- 
tain      them.      If such     facilities are 
established      with      a separate mana- 
gement,       independent of any 
particular university, it would be pos- 
sible to ensure that the participating 
universities can draw upon these faci- 
lities   according  to  their  needs.     But 
the UGC Act, as it stands at present, 
does   not   ptermit   the   Commission  to 
sanction grants to any institution other 
than   a   university   as   defined   in   the 
Act.  In order to enable the Commis- 
sion to establish such facilities      and 
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to maintain them out of the funds of 
the Commission, we are making a pro- 
vision in the UGC Act through this 
amendment. There are a number of 
fields in which such common facilities 
could be more useful and economical. 
For example, regional computer cen- 
tres regional library and documenta- 
tion centres and regional instrument 
centres, if established, could provide 
valuable facilities, specially in areas 
and regions where a number of uni- 
versities are presently functioning 
without adequate facilities)! Similarly 
the Commission has a proposal to 
establish a nuclear centre to enable 
university scientists to undertake re- 
search programmes in this emerging 
and important field. There are, in 
addition, proposals like setting up of 
a national testing organisation which 
can bring about a measure of com- 
parability among the degrees awarded 
by different universities. A service 
like this, if adequately developed, can 
also be assigned the responsibility for 
holding admission test and selection 
of students for award of scholarships 
fellowships and so on. It is also pos- 
sible to develop such an organisation 
as an agency for holding examinations 
for recruitment of teachers at the 
national level. These are some of the 
possibilities that the amending provi- 
sion will enable the University Grants 
Commission to consider and imple- 
ment. 

The second major amendment re- 
lates to the collection of fees by insti- 
tutions of higher education. As the 
hon. Members are aware, we have in 
the recent past witnessed a very un- 
healthy situation developing in our 
country in which a number of profes- 
sional colleges are being set up in dif- 
ferent parts of the country, collecting 
substantial amounts as capitation fees. 

It is unfortunate that in this pro- 
cess education should degenerate into 
a mere commercial enterprise. Honou- 
rable Members from  all sections     of 

this House have expressed themselves 
very strongly against this practice. Ia 
fact, I have had occasion to assure the 
House that we are committed to consi- 
der ways and means to eradicate this 
practice from our educational system. 
The amendment before you seeks to 
fulfil this assurance. The proposal be- 
fore you is to insert a new 
section in the UGC Act which 
would enable the UGC to specify the 
matter in respect of which fees can be 
charged by a college. It will also 
enable the Commission to prescribe 
the scale of fees in accordance with 
which fees can be levied by colleges 
in relation to a course of study. The 
details will be specified by the Com- 
mission through regulations to be 
framed for the purpose. We have given 
very careful thought to the question 
of ensuring that no college charges 
any fees other than those specified in 
the regulations or in excess of the 
scales prescribed in them. In case any 
college is found to be violaling these 
regulations we have oroposed that 
after an inquiry such a coDege should 
be prohibited from sending students 
for university examinations and that 
it would stand disaffiliated for a period 
of three years. These penal provi- 
sions would be imposed only after 
conducting an inquiry and giving rea- 
sonable opportunity of being heard to 
the college concerned. The Central 
Government's approval is also neces- 
sary to impose these penalties. In 
order to protect the interests of the 
students who might become innocent 
victims of unscrupulous managements 
we have made a provision that the 
Commission should take all steps as 
it may/ consider appropriate 
for      securing      them admission 
in       other      recognised colleges. 
We have also made a provision that 
any university which violates those 
provisions or fails to comply with 
the recommendation made by the 
Commission in this behalf, shall <=tand 
disqualified from receiving any grant 
from the Commission as laid down jn 
Section 14 of the UGC Act. It could' 
be argued that these provisions do 
not   go  far  enough.    H< with- 
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in the existing constitutional and le- 
gal system we have made an attempt 
to make reasonable provisions which, 
in our view should be a disincentive 
against the practice of collecting 
capitation fee. 

There are also a few formal am- 
endments in the Bill which seek to 
give effect to the recommendations of 
the Committee on Subordinate Legis- 
lation according to which provision 
should be made in the Act to give ret- 
rospective effect to the rules and re- 
gulations framed under the Act. This 
is only an enabling provision so that 
in cases where retrospective effect to 
a rule is necessary, the relevant rule 
can be applied retrospectively. We 
have also made a provision that all 
rules and regulations framed under 
the principal Act should be placed 
before both Houses of Parliament in 
the manner recommended by the 
Committee on Subordinate Legisla- 
tion. It is my earnest hope that the 
provisions of the amending Bill will 
receive the wholehearted support of 
the House. With these words I move 
that the UGC (Amendment) Bill J 984 
be taken into consideration. 

The question was proposed. 

MR. DEPUTY CHAIRMAN: There 
is one amendment by Mr. Malaviya 
for reference of the Bill to a Joint 
Select Committee. But Mr. Malaviya 
is not here. Therefore, now the mo- 
tion for consideration of the Bill is 
open for discussion. Mr. Mostafa Bin 
Quasem. 

SHRI MOSTAFA BIN QUASEM 
(West Bengal): Mr. Deputy Chair, 
man, Sir, the Hon'ble Minister of 
State for Education has just now in* 
troduced the University Grants Com- 
mission (Amendment) Bill, 1984. 
which we all know by this time seeks 
to amend some aspects of the princi- 
pal Act, namely the University Grants 
Commission Act, 1956. One of the 
main reasons for initiating this am, 
endment, as has been stated by the 
Hon'ble Minister in the Statement of 
Objects   and Reasons appended to the 

Bill, relates to accommodating certain 
recommendations of the Committee on 
Subordinate Legislation to give ret- 
rospective effect to rules and regula- 
tions formulated under the principal 
Act and, as I understand from the 
statement of the Hon'ble Minister, to 
accommodate the model clause suggest 
ted by the Committee on Subordinste 
Legislation regarding laying of rules 
and regulations made under the prin-, 
cipal Act  before  the Parliament. 

Sirj I do not find any objection to 
such amendments which are of tech- 
nical nature relating Jo rules, pro- 
cedures, regulations, etc. 

Coming to the second object of ini- 
tiating this legislation, I seek your 
permission to read it out for the con- 
venience of the House from the State- 
ment of Objects  and Reasons. 

For quite sometime past the 
University Grants Commission has 
been feeling handicapped in setting 
up establishments and financing the 
same to provide common facilities, 
services, programmes etc. for group 
of universities or for universities in 
general. To overcome this handi- 
cap, the Bill seeks to confer addi- 
tional power on the Commission in 
this behalf. 

The Hon'ble Minister has elaborately 
dealt with the purpose of this am- 
endment. I do not find any reason 
prima fade for objecting to this am- 
endment in the form of insertion of 
a new clause, namely, Clause 12CCC 
in the principal Act, in the expecta- 
tion that this amendment and its im- 
plementation will result in widening 
the scope of higher education entail- 
ing more research facilities and new- 
er educational and academic program- 
mes and projects by universities in 
general or by a group of universities. 
Objection may not lie here. If the 
expectation is fulfilled there will be 
widening of the scope of higher edu- 
cation in this direction. But corsider- 
ing the present state of affairs within 
the University Grants Commission it- 
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I and the state of affairs prevailing 
;he domain of higher education in 
our c untry vis-u-vis the University 
Grants Commission, I have every 
Ooubt about the fulfilment of 
this expectation. I would in this 
text ask a simple question to 
the Hon'ble Minister. Have you tak- 
en pains at least for a moment to 
review the role of the University 
Grants Commission in its domain of 
activities? I tell you that even a 
uuirsory assessment of the role of the. 
University Grants Commission in the 
field of activities attributed to it will 
definitely result in presenting a glo- 
omy picture so far as its past is con- 
cerned. It will present a disheart- 
ening picture so far as the present is 
concerned and it will be presenting a 
distressing picture if we look at the 
future. 

There are certain inherent defects 
in the University Grants Commission 
so far its composition and functioning 
are concerned since its very incep- 
tion. I would like to point out a few 
of them. Sir the University Grants 
Commission. which»is at the helm    of 
.drs of higher education in our 
ntry, in a major way, since its in- 
ception has remained and continues 
to be an undemocratic body. All 
the Members of the University Grants 
Commission are nominated Members, 
nominated, of course, by the Central 
Government having no distinct rep- 
resentation from the State Govern- 
ments of our country in spite of the 
fact that we are pursuing a federal 
polity in our country Sir, we de- 
tely boast of our country being the 
biggest democracy in ihe world and, 
ironically, in this biggest democracy, 
the highest organisation or the highest 
body in the realm of higher education 
continues to be undemocratic! What 
a contradiction! Sir. I am constra- 
ined to say that with the ruling party 
a triangle sometimes consists of three 
sides and sometimes it consists of two 
sides only somewhere! This contra- 
diction is there    in the country    now. 

So far as the composition of the Uni- 
versity Grants Commission is concern- 
ed, there has been a longstanding de- 
mand of the organised democratic 
teachers' movement in our country 
that there should be representation 
that leasi, iram the teacners' organis- 
ations in the UGC so that the repres- 
entatives from the teachers' organisa- 
tions with their experience of the 
movement in the educational field, 
can enrich the University Grants 
Commission, can help the University 
Grants Commission, in pursuing cor- 
rect policies in diilerent directions 
But this demand of the organised de- 
mocratic teachers' movement of our 
country, I am sorry to say, has gone 
unheeded to by the Government till 
now. There is an il l-India organisa- 
tion in the country. The All- India 
Federation of University and College 
Teachers organisation is there and 
this organisation has long been de- 
manding its representation in the Uni- 
versity Grants Commission. I would 
like the honourable Minister to clarify 
as to what is standing in the way ot 
accommodating a representative from 
the teachers' organisation, from the 
All-India organisation at least to 
make the present University Grants 
Commission, in so far a.s its compo- 
sition is concerned, a bit more demo- 
cratic. I would like to have a clari- 
fication from the honourable Minister 
in this regard. 

Then, Sir, is it not a fact that the 
University Grants Commission has 
no powers? The honourable Minis- 
ter has not said it and I do not say it. 
The UGC has powers and it is en- 
joying powers. But the present am- 
endment, the honourable Minister has 
rightly pointed out, seeks to arm 
the University Grants Commission 
with some additional powers with 
a particular aim in view, in a parti- 
cular direction. But, Sir, what has 
been its performance so far? We 
have to assess, particularly in this 
Parliament, while giving additional 
powers to a body, which has al?eady 
existing powers and which has al- 
ready been entrusted with the respon- 
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bibility of discharging    certain    noble 
and important    functions.     But what 
has been the performance of this body 
b its existing powers'? We have    to 
less the performance of tbe Univer- 
G rants Commission so far. I say 
Sir,   tbat here also we are to witness 
gloomy picture    only,  and I would 
e  to cite certain examples in   this 
neclion. 
Firstly, I would Ike to point'out the 
affairs of the seven Central    Uriver- 
sities ir; the country.       One   question 
y be put,    and QT       rigl as to 
hy I  should  refer    to the affairs of 
Ihe sev;n Central    Universities in the 
country,     Why?    It is only to give an 
idea of the performance    of the UGC 
and  thf   role of the UGC   ' in this re- 
gard.      I do it because    the    Central 
Universities    are     directly under the 
control  ol the     Central    Government 
and the UGC is almost the sole agency 
through  which the  Central     Govern, 
ment looks after tbe affairs of   these 
seven    Central      Universities.      Now, 
what if the State of    affairs    persist- 
ing in  Ihe Central Universities which 
are looked by the    University Grants 
Commission   which    has    got de'inile 
responsibilities for  proper  functioning 
-of the Central    Universities for main- 
taining standard of education in Cen- 
Uui  Usii versifies.      I. do not  want to 
give elaborate     illustrations     regard, 
ing  this.       Sir,    we  have before,   us 
the Hundred   and  Seventy-ninth    Re- 
Port  of  the  Public     Accounts     Com- 
mittee.    (Time bell rings).    The P.A.C. 
rs to the situation prevailing in the 
Jawahaital   Nehru  University.     I  cite 
the case of    the    Jawaharlal    Nehru 
University, because I     feel,     and the 
hon. Members will agree with me, that 
the feat .ire which     is prevailing    or 
which was prevailing three as per the 
Report (if the    P.A.C. is more or less 
the common  feature in  other Central 
Universities of  our  country.      Sir,    I 
seek your permission to read out some 
portions! from the Report of the P.A.C. 
In  the  introductory  part of  the    Re- 
port,   i ara 6       it is stated, with your 
permission, I quote: 

"Two principles dear to the heart 
of  Jawaharlal  Nehru  were   toleran- 

and discipline. The Committee 
have, therefore, deeply regretted the 
confusion that prevailed in the Uni- 
versity which culminated ultimate- 
ly in the closure of the University 
with effect from 12 May 1983 for 
over 2 months. In the opinion of 
the Committee, this does not redo- 
und to the credit of the Institu- 
tion." 

Secondly, Sir   para 7 ot the introduc- 
tory Report says; 

"In this Report, the Committee 
have a'%o pointed out th«t the finan- 
anciai discipline was sadly lacking 
in the University and the prescrib- 
ed procedures had little sanctity. 
Stock registers were not prcperly 
maintained nor was proper record 
of utilisation of costly equipment 
maintained. Physical  verification 
of  equipment was     also    not done 
regularly." 

Time bell rings 

These are certain aspects mentioned. 
I want to point out, Sir, that the 
Report says that the University was 
to endeavour to promote the princip- 
les which were dear to the heart oi 
Shri Jawaharlal Nehru. There were 
financial irregularities. (Time bell 
rings), This is the state of affairs pre- 
vailing in a Central University. This 
feature is kept in almost all the Uni- 
versities.     Sir    . . . 

MR. DEPUTY CHAIRMAN: Please 
conclude Your timfe is over. I cannot 
allow more .than that. The total time 
allotted is two and a half hours. 1 
cannot allow more than 10 minutes. 
There are so many Members who want 
to speak (Inteeruption?) 

SHRI      NIRMAL CHATTERJEE 
(West Bengal) :   Only  two  Bills     are 
there today. (Interruptions) 

MR. DEPUTY CHAIRMAN: Please 
cooperate. Your time .was only 8 min- 
utes. You have already spoken for 
about 14 or 13 minutes. (Interruptions) 
You please come here and see the list 

842 RS—7 
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of nam ts. I request you to coopera- 
te. I :annot give more than ten 
minutes to anyone. (Interruptions) - 

SHRI MOSTAFA BIN QUASEM: 
Two oi  three minutes more. 

MR.        DEPUTY CHAIRMAN: 
One minute more. Please conclude.   . 

SHRI MOSTAFA BIN QUASEM: 
Regarding the capitation lee which 
has been discussed, all ihe hon. Mem- 
bers have rightly expressed their an- 
guish over this heinous crime which is 
being practised in different parts of 
our country. 

MR.        DEPUTY CHAIRMAN: 
Please    conclude now. 

SHRI MOSTAFA BIN QUASEM: 
Please allow me to complete. I will 
not take more than ten minutes. 

I find from the old records, the pro- 
ceedings of this House, that the hon. 
Education Minister herself made a 
commitment in this august House that 
the Government would, as soon as 
possible, bring stringent legislation to 
curb this corrupt .practice. What 
about that commitment? That commit- 
ment was given as long a time ago as 
on the 13th June, 1982. That was the 
commitment of the Minister. This 
commitment has not been fulfilled and 
I do not bear any anguish over this 
because almost all the hon. Members 
know '.hat this Government has spe- 
cialised in the practice of meeting its 
commitments more in breach than in 
fulfilment. What  you  should   have 
done is to bring forward a separate 
legislation a comprehensive separate 
legislation. If you did mean business, 
if you had honesty of purpose and 
if you had sincerity of purpose, ycu 
should have brought forward a legis- 
lation putting a bar on this practice, 
making it a penal offence for those 
who levy capitation fee and for those 
who pay capitation fee. Instead of 
doing  that, you  are    making    certain 

additions in the University Grants 
Commission Bill and you are expect- 
ing positive results. How. can you 
except positive results? it is any- 
body's guess. I support the spirit of 
the Bill. But I have my apprehen- 
sions about it. Keeping in view the 
state of affairs prevailing in our 
country regarding higher education 
and particularly the state of affairs 
within the University Grants Com- 
mission which is out and out to curb 
the democratic rights of the teachers 
and the students, it is a mystery to me 
how much benefit can be derived by 
introducing this Bill. I would like 
the hon.    Minister to      explain. 

MR. DEPUTY CHAIRMAN: May 
I request the hon. Members that 
every Member shold speak for not 
more than 10 minutes. That js the 
time at our    disposal. 

SHRI R. K. JAICHANDRA SINGH 
(Manipur) : Mr. Deputy Chairman, 
Sir^ I rise to support the various 
amendments that are brought in con- 
nection with the U.G.C. Amendment 
Bill. As has been pointed out by the 
hon. Education Minister, these am- 
endments would go a long way in 
ng to regulate thi 1   educa- 
tion at the university level by group- 
ing these universities for the estab- 
lishment of facilities, services and 
programmes. Though  these   provi- 
sions would help the universities, 1 
would ask the hon. Education Minis- 
ter whether thi,s group of universities 
would be within a particular State or 
would it cut across the barriers or 
boundaries of other States because 
this would bring about certain com- 
plications if we have to cut across the 
barriers or boundaries of other Stat- 
es. This is one of the reservations 
which I have and I hope the hon. 
Minister for Education would ans- 
wer it. Though a legislation is being 
brought forward in respect of the 
capitation fee for admissicn to vari- 
ous colleges, as is stated in the State- 
ment of Objects and Reasons, I still 
have  an.    apprehension     about     this 
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mushroom growth of private colleges. 
I agree that such steps would regul- 
ate and would definitely enable the 
universities in different areas to com- 
ply with certain directives. As the 
hon. Minister has stated, there are 
many penal provisions for non-com- 
pliance which have been introduced. 
There would, in a.way, help in check- 
ing this mushroom growth of colleges 
in certain areas. But there should 
be a more serious effort to check the 
mushroani growth of colleges. I will 
just give one example. In a small 
State like Manipur, we have a total 
. population of 1.4 million people. The 
literacy is very high. It is around 
48 to 5i per cent. There are 28 Gov- 
ernment colleges. Thanks to the 
Janata Government, the Government 
took over 26 colleges in 1977. Besides 
these 28 colleges, there are 32 other 
colleges. So altogether, Sir, in a 
small State—this should be a rider, 
this should be an example1—where we 
have a population of 1.4 million, there 
are 60 colleges and 32 of them are 
waiting for - recognition from the 
University. Sir, as a member of the 
Syndicate of the University, I know 
that we' are finding it very difficult 
to rfop this. Unless a more effective 
Ictns.ation is brought about to check 
this mushroom growth of colleger I 
am afraid, higher education will be 
seriously affected. And in a small 
State like ours where educated un- 
employment is a serious matter this 
matter needs to be looked into serious- 
ly by the Government. 

Thank you  Sir. 

SHRI VALAMPURI JOHN (Tamil 
Nadu): Mr. Deputy Chairman, Sir, 
at the very outset, I welcome this 
University Grants Commission (Am- 
endment) Bill, 1984 but ouly with a 
few reservations. 

Sir, the hon. Minister for Educa- 
tion has been very much assertive 
and emphatic in the Statement of Ob- 
jects and Reasons wherein she says 
that a very serious situation has   been 

created because of '..he mushroom 
growth of private colleges and she 
makes a mention of engineering col- 
leges. But we can add private medi- 
cal colleges also in this sphere. And 
she says that because of the mush- 
room growth of private colleges in 
certain States and because they col- 
lect huge amount of money in the 
name of capitation fee by way of 
donations a deleterious effect has 
been cast a damage is being done 
to the society at large. Having said 
so, she further says that this Bill 
seeks to amend certain provisions in 
the original University Grants Com- 
mission Act of 1956 thereby it would 
empower the University Grants Com- 
mission to take penal action against 
those universities which are receiv- 
ing more than the prescribed fees. 
But what I would like to emphasis is 
that even yesterday in his answer tc 
the Calling Attention motion, the hon. 
Health Minister was- very emphatic 
and assertive that the Government of 
India is against capitation fees. For 
him, for the Health Minister, it was 
only an extension of his wishful 
thinking orally. But tt day, for the 
Education Minister, again it is an ex- 
tension in a very written way be- 
cause it is a Bill. Apart from the 
Statement of Objects and Reasons I 
don't think that this Bill takes us 
anywhere even by an inch because, 
though this is very laudable in its 
statement of objects and reasons. The 
Government says that there is a 
mushroom growth of colleges and that 
the colleges are getting a huge amount 
of money by way of capitation fees. 
And these various amending provi- 
sions here, in my view, do not sup- 
port the Statement of Objects and 
Reasons at all. For example, while 
they say that they are against this 
kind of a capitation fee, in general 
this Bill says that they venture only 
to regulate the fee. I do not know 
whether they mean the capitation fee 
or the tution fee. My fear is aug- 
mented for the simple reason that in 
those private colleges and those pri- 
vate institutions, in their parlance 
they call this kind of tution fee      as 
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capitation fee.   And I am soiry to say 
that though this    Bill comes so late 
so belated from the oblivion,    it does 
not strike at the very roots of capita- 
Lion fee collection. I would like to fur- 
ther point out that this very Bill says' 
that it is against the receipt of capita- 
tion fee. Whenever a Bill says that it 
is against the receipt of the fee, very 
easily the parents who are "extracted 
more  money than the prescribed fee, 
can escape because the very Bill says, 
"if the    Commission    ls satisfied."    I 
understand,  Sir,    from the very pro- 
vision  when  they    Hay 'the Commis- 
sion is satisfied'   the very word 'satis- 
faction'   connotes suo motu   the    Uni- 
versity   Grants   Commission,   however 
it js empowered, cannot enter into this 
arena   Into the blissful domain of the 
private colleges. Suo motu they    can- 
nDt enter.    There    should be an   ag- 
grieved party.      I would like the hon. 
Minister    to  give     a  clarification on 
this:      Unless    there is an aggrieved 
party, unless some parents come   for- 
ward that they    have been extracted 
more money, where    is the place for 
the    University Grants Commission to 
step in?      Where is  the     possibility? 
Because   this Bill speaks about the re- 
ceipt of money    and it does not    say 
anything about the attempt to receive 
the money. Unless sn<3  until the    at- 
tempt to receive money is codified in 
the penal clause, this Bill will be tot- 
ally  defective  and  it  will  be  ineffec- 
tive in  its operation.  This is like    a 
rape case where the victim will never 
come forward  and    say   I have been 
raped.    So also in the case    of a stu- 
dent who pursues studies in a private 
college,   his parents    will never come 
forward and  say     that  so    much of 
money has been   extracted from them. 
This is a serious    defect    in this Bill 
because it does not speak    about the 
attempt to receive more money.      It 
speaks only about    the actual receipt 
of money.    And then     on the private 
colleges if I could quote Justice Kri- 
shna  Iyer who said:     The-very    ex- 
istence of a private college with capi- 
tation   Cee  in  a     socialist     society  is 

violative of article 14 of the Constitu- 
tion because it seriously affects the 
concept of equality of opportunity. In- 
most of these private colleges if this 
Government is very serious in con- 
ducting a survey, it can find for it- 
self that most of the students, 60 to 
70 per. cent of the students are mak- 
ing a compromise with the standard 
of education. And these are the same 
people who are exported to foreign 
countries. I quote from a reliable 
survey. "More than 60 per cent of 
these doctors who are in foreign coun- 
tries, they are from private colleg- 
es". And it is shameful that there 
are defenders of the private colleges, 
and they try us to believe that even 
if five per cent of the doctors who 
come from the Government colleges 
go abroad then the Government of 
India and the society lose only Rs. IO 
crores but in the case of private col- 
leges it is not so. Even if all the 
doctors are exported we do not lose 
anything. It it a very fatal argument 
and it is an utter falsehood. Because 
if we export technical personnel from 
th.'s country, which is already afflicted 
we are badly damaging the technical 
capital. We can ill afford this kind 
of an export because this is technical 
know-how this is technical knowled- 
ge, which has got a direct bearing on 
the national wealth. Our capital is 
being further deleted from an afflict- 
ed country and these private colleges 
doctors go abroad or they remain in 
the society to the utter criminal neg- 
lect of the villages. What is the po- 
licy of.th,i Government of India, the 
health policy? It is medicine to the 
millions, medicine to the masses and 
these doctors from private colleges are 
allowed to thrive. What I would like 
to say Ls that in a socialist country, 
if we are sincere we have to ban these 
private colleges or we should be 
honest enough to remove the word 
"socialism" from the Preamble of the 
Constitution. Definitely if somebody 
could pay R's. 2 lakhs with 40 per cent 
marks he could find a place in the 
fortress of the private colleges. There 
is an incorrigible compromise in the 
standard of education.  Not only this- 
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Then there is  the case oi viva voce. 
I have verified that in 7.5 per cent of 
these  private   medical   colleges,   there 
are  more   internal     examiners     than 
external   examiners.   I   would   like   to 
draw  the  attention of  the House and 
the attention of the  Government that 
in some cases there are not even any 
external examiners. The answer sheets 
in the private medicai colleges are not 
even  coued.   Then  you  can     imagine 
what kind of doctors they are produ- 
cing. I say answer sheets are net even 
coded. In the viva voce we find more 
internal examiners than external exa- 
miners.   With all the  respect  to    the 
medical fraternity I would like to say 
that because the medical fraternity is 
so  srnail,   closely'  knit    they      could 
influence each other. This I say not to 
demean them. This I say because it is 
tlie   actual  practice.   These     private 
colleges have no justification to exist 
anywhere in this country. We say we 
believe only in socialism. Almost in all 
parts  of  the country,  including mine 
we  say  it.     Even  in  their     election 
manifestoes,  even   if  they  are      dia- 
metrically opposed to each other, they 
have a common character, they sweai 
in  the name   of   socialism.   Sometimes 
in  the election  manifestoes they say, 
we are wedded to scientific socialism. 
Some of them choose to say that lhe.\ 
belie /    in  9 rai  suited to sci, 

fie age. But the common man man wiH 
have never any faith in them. When 
we  arg leg- ' the   capitation  fees 
or tbe tuition lees we are only regula- 
ting '.' e rni 
are making an allowance for the 
existence of private colleges and then 
try to make people believe UP that we 
believe in egalitarian order. I 
Would ake that tbe research 
publications are coming out 
from these institutions ire imiversally 
bad. This is the opinion of the ex- 
pert:- So i these institutions 
no procedures or formula worth the 
nam^ has been produced. 
1  P.M 

Again,    on       the    University 
Grants    Commission  I would 
say  that   it  is   highly     cen- 

tralis-cd.      Ths  Commission's  office is 

here, in the capital c.'ty of Delhi 
and we are far away. From 
Delhi and we are far away. Fr. m 
Tami- Nadu, whatever ws say, may 
not fall on the ears of Deihi office 
because there ls Mo-ul coolness here. 
I would like 1 Hinister to be 
categorical and assertive In ber reply, 
because I would like to r.nve ••> 'rect 
answer.. D02S she beHeve that an 
office, 'so much centralised in Delhi, 
can  cat^r to  the of 
5000  colleges  in  this  vast  country?  1 
would  l'k3 to r d.'recitly. Tne -e 
are 124 universities in tbe country. , - 
Does the UGC maintain a register cf 
performance of these 124 un'-.' .rs t es? 
If they maintain such a legistCr can 
we have a look at it? Can we have 
access to it, hecause it is a public 
document? My information is, they' 
do not maintain even a performance 
register from the very inception ol 
the UGC. If they maintain .such a 
register, we can know out ot 124 uni- 
versities, which are the best and 
which are the wo 1US3 they are 
ihe seats of learning. Let the Minister 
tell  me  directly  what   steps   has   the 
UGC  taken,  from  the  very inception 
so   far   Io   improve      the   quality    cf 
education in tho; j of learning. 

less it is decentralised, we may not 
Hy have  any faith in  the  kind of 
itfc policy and we can not call 
irselves  a federal" 

I would like to say that South has 
no representation here. Whenever we 
say that South has no representation, 
we are being lulled into false sense 
of security. I have a Sincere feeling 
that We have been fooled. It is all 
flowery phrases we are told whenever 
we say that South is not represented. 
I have my grievances about it. Except 
for Prof. Ramachandra Rao who js a 
great educationist and scientist, and 
a Member of this House, and Mr. 
George Jacob, who are the other ex- 
perts from South who have represen- 
ted? From the Southern States f no 
representation has come so far except 
these two prominent persons. Why 
don't you take your offices and 
establish  a  regional office  at  Madras 
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er Bangalore or Trivandram, because 
we feel it is far away from us, and 
we have a feeling that they cannot 
catch up with the needs of these 5000 
colleges. 
Whenever   we   say   that   South    is 

not  represented,  they    say there      is 
only  India,     there  is     no South, no 
North.   But  I  have   a   sincere feeling 
that  they  are  fooling   as,   because   in 
actual  practice    even   from   the   very 
names   I     find' that    this   is  a  Delhi 
office; this  is not an  office meant for 
the   whole   of   India.   What   kind     of 
justice could they import to us?      For 
example,   thisi      University      Grants 
Commission   has   been   so   liberal;     I 
congratulate  them,     in  allowing  pro- 
jects of various universities. But we do 
not know whether there is a review re- 
port. As Ganner Myrdal said, invest- 
ment  in  education  js   investment    on 
human resources. It is not a question 
as  to  how much  we. invest;     it  is  a 
question   how   prudently   we      invest. 
For the last 10 years, for 400 projects, 
the University Grants Commission has 
allotted   a   sum   of     Rs.   1   crore—Rs. 
1.19   crores.   Out   of   109   projects,   for 
tne last  10 years, only 95 have  been 
completed,   and      each  project      cost 
Rs.  29,000.  and 314 projects have not 
been completed for the last  10 years. 
What steps the Minister must answer 
has the University Grants Commission 
taken?  It is only  23  per cent      and 
Rs. 1 crores and more had bten spent. 
There   are   314   jrojecta!  pending.     I 
would  like  to  draw  the   attention  of 
the Government to this aspect. These 
are not  the projects  concerned    with 
science and techonology, these are on 
social      sciences:   314      projects     are 
pending for the last  10 years. 

Whenever progress reports are re- 
ceived, ^hey are 'under progress' 
report* This Government should take 
a serious view of it. In the university 
parlance, if it is under progress, that 
means no progress. They must take 
notice of it. 

The», I don't think it will be out cf 
place for me to mention about, the 
important   news   item   appearing,   be- 

cause all the newspapers are agog 
with this news item that there is 
going to be a comprehensive legisla- 
tion which will be on the role of the 
Vice-Chancellors. What has happened 
is, Sarkaria Commission is on_ and 
while Sarkaria Commission is on, we 
are given to believe in their terms of 
reference that they are looking sin- 
cerely into the power structure and 
they are going to do justice to the 
States. 

The Sarkaria Commission has not 
been appointed because of a comp- 
laint from the Central Government. 
This has come into being, this has 
been statutorily constituted because of 
the grievances of the States. But 
what is happening is, when this Sar- 
karia Commission is on, there is 
another comprehensive legislation 
which is coming up, which is on the 
anvil to take away the powers of the 
Chief' Ministers of the States, in regard 
to the appointment of the Vice- 
Chancellors of the Universities in their 
respective States. Even in the forma- 
tive stage of this Bill, I would like to 
register my protest ______ 

MR. DEPUTY CHAIRMAN: When 
it comes up for consideration, you 
can register your protest. 

SHRI VALAMPURI JOHN; But this 
has also relevance with this Biil. 
Since this is in any case coming up, 
even before its arrival, I would like 
to register my protest. This Bill seeks 
to take away the powers of the Chief 
Ministers of the States. This Govern, 
ment may" be against Mr. N. T. Rama 
Rao. But they cannot put all the Chief. 
Ministers ' in the same category. I can 
say, as far as my State_ Tamil Nadu 
is concerned, there has Keen no area 
of clash between our Chief Minister, 
our Leader, Mr. M. G. R. and the 
Governor. In areas.where there is no 
clash-,. a Constitutionally set up Go- 
vernment is not expected to introduce 
new sources of clash. But this is being 
done. In the new Bill, which is coming 
up_ the Governor is being armed with 
more powers in regard to the appoint- 
ment   of  Vice-Chancellors  in      their 
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respective States. I would like to 
point out to this august House that 
if such a thing is done, does the 
Gtovernment think that the Vice- 
Chancellers wiH be able to function. 
How can you expect the State Go- 
vernments to function effectively when 
the Chief Ministers have no sp.y even 
in regard to the appointment of "Vice, 
Chancellors of the Uni versifies, in their 
' respective States? That is why, 1 
would like to register my strong pro- 
test against this measure. I oppose this 
bill tooth  and  nail. 

As far as this Bill is concerned, 
in the absence of a really radical and 
far-reaching Bill, I have no other 
option than to support this measure. 
^3ut I support this Bill with reser- 
vations. 

r 

PROF B. RAMACHANDRA RAO 
f Andhra Pradesh): Mr. Deputy Chair- 
man   I  welcome this  Bill. 

MR. DEPUTY CHAIRMAN: You 
can  continue after lunch. 

 
The House then adjourned 

for lunch at seven minutes 
past one of the clock. 

The House reassembled after lunch 
at eight minutes past two of ths clock 

The Vice-Chairman (Shri Santosh 
Kumar Saliu) in the Chair. 

PROF. B. RAMACHANDRA RAO: 
Mr. Vice-Chairman ' Sir, I rise t > 
support the U. G. C. Amendment Bill 
1984. If I may say so, this is perhaps 
the second amendment, the first having 
been brought in the year 1072 as Act 
No. 33. As one who was associated 
with the UGC for over three decades, 
in  my  capacity  as  a     Teacher   in   a 

University and with the UGC closelj 
for six years, I am aware cf the causes 
for bringing the present amendment 
to the UGC Act. In fact, the Univer- 
sity Grants Commission had initiated 
action on this matter way back in 
November, 1981. A Committee had 
been appointed and a draft legislation 
was sought to be prepared. Ind. 
when the' Committee met, it had among 
others, four objectives. One was to 
provide more powers to enable UGC 
to carry out better the main task of 
maintenance of standards of higher 
education. The second objective was to 
regulate the establishment of univer- 
sities and colleges which are growing 
like mushrooms. The third was to 
improve the governance of the univer- 
sities and the last was to make pro- 
vision in the Act for derecognition of 
degrees in the specific caSe of colleges 
where there is a fail in the stan- 
dards of teaching and examinations. 
At some stage during the course of 
the preparation, one of the objectives 
has been dropped-namely that of 
governance of universities-and the 
rest of them have been taken up in the 
present legislation directly or in- 
directly. Did the U. G. C. realise that 
in a way for the better performance 
of the universities, the governance of 
the universities is equally important. 
May be the hon. Minister is aware 
of the fact that currently the 
universities and colleges are facing a 
number of problems. Right now the 
University from which I come-the 
Andhra University- is facing a strike 
on the mode of appointment of the 
Vice-Chancellor and for the last one 
month the students are on strike. 1 
am awav; that the Gajendragadkar ' 
Committee appointed by the U. G. C. 
whose report is available with the 
UGC for more than a decade-has made 
certain recommendations regarding the 
governance of the universities and a 
Model Act was given. But the UGC 
was unable to implement this. As my 
hon. friend_ Mr. Valam pari John, has 
said the Chief Ministers want the 
prerogative of the appointment of the 
Vice-Chancellor, whereas the sum and 
substance  of      tbe      Gajendragadkar 
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Committee's   reports   was   to   depoliti- 
cise the appointment  of Vice-Chan 
lor and to leave it to a Committer 
Experts to draw a panel :>ut of wl 
tha Chancellor  will  choose  one. 

I would now like to touch upon a 
few points regarding the Act itself. 1 
wish the hon. Minister had taken the 
most important aspect-to change the 
name of the University Giants Com- 
mission. I am sure she is aware of the 
fact that one of the cost wellknown 
review committees-called the Jha 
Review Obmmlittee-has recommended 
that the name of the Commission it- 
self should be changed to some ol 
name rather than giving emphasis on 
the -'grants".. It is a legacy item 
British system which we are follo- 
wing. The emphasis should be more 
on education rather than on "gran 
"Grants" are a means for improving 
education, but not the sum «and subs- 
tance. The function of the Univerj 
Grants Commission is not merely tc 
dole  o\it mo... 

I shall  D up  tbe     various. 
the Act. The first point I would like 

to raise is-aud here I am fully with 
the hon. Minister and tbe Commiis- 
sion-about providing for the es':. 
lishment of institutions providing 
common facilities, common- services, 
like the Instrumentation Centre, Re- 
gional" Libraries. Nuclear Centres and 
many others which they are propo, 
to set up. I would • to dwell at 
Jn   on  this    but   it   appears    thai 
   IUS lacuna in the UGC 
e  universities   are  starving  ol 
 major   facilities   which other   bigger   or- 
ganisations like the CSIR, Department 
ot Science and Technology  etc. which 
» ve   better   facilities   than   the   uni- 
ity   system.   I  welcome. 1his inser- 
tion of clause 12   (ce)  whole    hearle- 
i1      becaus    it   gives   the   UGC     an 
opportunity  to  provide   the  most   up- 
todate facilities   and  bring   them  int" 
the university system.  The UGC,    ol 
course,  cannot provide  such  facilities 

to  each   univer h   the   meagre 
facilities   thai So 

this  amendment. 

The sec nd point which I weuld lik- 
tu   raise   U   about      modified     clause 
12A(2)   which  seeks  to   empower  the 
UGC to fix the scale of fees which are 
for  various  courses  of  study 
from such date as may be prescribed 
toe.    This . is  a   swe- 
eping al clause ostensibly aimed 
at   cutting   down  the  capitation     fee 
os for  professieal  courses 
lik* .  medicine etc.     But, 
peri> i behind  this clause 
:    to haye  a general power vested 
ersity  Grants  Commission 
which can ;JO u&ed. While I certainly 
welcome  raid  appreciate this     clause 
which                    to remove  capitation 
fee o.   regulate   it     in     professional 
courses. I do not see the need for this 
bing differentia'  rotes of fee 
i   areas. It says  that    the 
U  'oe    different     for different 
ent course  and so on., 
ad, of course, for diffe - 
namely, for arts courses 
once corses as another 
gro                    i    ng courses as a third 
groo                   ical courses as a fourth 
grot                     teaching  purposes 
collf                 luld       ,!--   same b c us. 
the              .pe of  teachers with  the 
are   teaching   all     the 
groups. But t<s a  laboratory fee they 
can                    additional   fees   ,   which 
a  on    the professional 
cou'                  can   easily      linders:, 
thr'                  courses      need      certain 
fee,   engineering      coin 
nd  medical courses much 
a  differentiation       is 
ui                         but   I   do  not     know 
- iation  is  sought  from 
one                       ther, Does it mean I 
or   the  UGC   is   sugg 
tiny                areas which are backw 
be  less   or   that   for 
are     forward   Ihe      fee 
shouid  be more?  I  am anable to un- 
derstand this. 1 shall be happy if the 
hon i  enlightens me on     tMs 
point. 
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One  of the  important things 
I  would like to raise :'s, if the Uni- 
versity. Grants Commission determ.in.es 
the    fee in    a    college    or a univer- 
sity      if it    decreases there  wiH 
problems which colleges face bee-' 
who  will meet  the  loss  in   revenue? 
will the UGC be in a position tc- find 
and    provide    the    difference in    the 
revenue amount on which the college 
is surviving?  I for one would prefer 
a uniform fees structure for the entire 
country  for each   type  oi course.     I 
would also like  to mentio^ here 
the  college  fee • has  remained  almost 
static for the last  three decades.    In ' fact 
a time has come when the college 
fees should be increased gradually 
without, of course, calling the atten- 
tion of the students who, under . a 
flimsy  pretext,   start   agitation   ir , silent   
way,   the   college   fees   should' 
increase from; what they were in 
pre-independence period. Now, I would!    
like to raise a th 
point which is most import int Ior me. 
Clauses 4 and 5 lay  down that 
college  wil1 isaffiliated  for period of 
th tra if they viol provisions of 
clauses  2   and   3. 
this  is  a   very  delic; ti I   diffi task.   1  
do not   know  how  the  UGC 
will perform'this task. First of all. 
UGC    should    have    a    machine! 
know  the  fees  collected   by   colli:, a 
As nay friend    Mr.   Valampuri  Ji 
hat are 5.000 colleges how do we 
know what eaeh collet 
charging? Of course, we .know    what 
the co'.. larging as  a  notional fee-
 much  capital fee  thoy   are  
taking,  how  much   I 
are donation,  this     ii mation is very 
difficult foi ihe UGC 
to get, on wh,eh UGC can take action. 
As r.iy friend has mentiunecl_ uni 
a person who has actually paid the 
capitation fee or donation gives the 
informal i I   never   come   out 
and the; ther way to get   the 
inf< must  get  the  infor- 
mat i ort of method     and 
I cf: nether the UGC has 
a way of finding it out. 

A mi serious cL>us3 is ttef 
in ca££  a college is found  to viol 

the provisions about the fees that have 
ts be charged, they will be debarred 
for thiee years. Now. three years' 
debarment will mean three batches of 
students who have to find a berth 
elsew'-Jsre-and this will certainly 
Happen in medical and engineering 
colleges. If such a thing happens and 
if the UGC acts ort this-which is 
perpetually meant to be acted tipon? 
I   wonder   how   three   batches of 
students could be rehabilitated and 
sent  to different places. 

 Many of the students join a local 
college for various reasons. And the 
moment the students are sent out to 
different colleges, you can imagine 
the hardship they face. Where is the 
college which has double facilities of 
medicine or engineering to accommo- 
date the extra batch? I would like the 
hon. Minister to give a serious thought 
as to how this clause can be imple- 
'iied! if a particular college is 
debarred and three batches of students 
have to be rehabilitated. How this can 
be done, is not easy. The better 
course would be prevention of such a 
situation. Prevention is better than 
cure. I; is better that we prevent such 
colleges coming into existence. It is 
my feeling that soon after this Bill 
is passed, taking recourse to this 
clause clause ]2'ia) (ii), the Univer- 
sity Grants -Commission should act 
Quickly because this penalty clause 
cannot be implemented unless under 
section 12 (a) UGC fixes a fees for 
all the colleges. I wonder whether 
under these circumstances how this 
can be implemented. 

The ssion. 
among its various objectives, should 
have three main objectives, which I 
find -ing.  The  first  one,  as    I 
have already mentioned, is the proper 
governance of the universities or 
colleges, which is most urgent. The 
method of appointment of principals 
teachers vice-chancellors is subject to 
various criticisms. The second is the 
proliferation of the colleges and uni- 
versities. There is nothing in the Bill to 
show   that   the     UGC   am     prevent 
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creation of a university or a college. 
It ouly deals with the question of 
the fees for various courses. The 
most important object 0!: the amend- 
ment Act is to preven't the prolifera* 
tion of colleges. Indirectly, it may 
have an effect. If you fix the fees, 
indirectly it may have  an effect. 

THE VICE-CHAIRMAN (SHRI 
SANTO/SH KUMAR SAHU): How 
many minues more would you take? 

PROF. B. RAMACHANDRA RAO: 
Two minutes more. I would not take 
much time. 

The third, which is most important 
from my point of view, is that the 
university Grants Commission has to be 
vested with the responsibility of 
maintaining standards. There is no 
way, no method, as I can see in this 
clause by which the UGC can find 
out the standards that are prevailing 
in various colleges and universities 
and see that sub-standard colleges are 
disaffiliated. There is no provision in 
this clause. Therefore, I would like 
these three things to be ensured. The 
present Act would not provide for- 
these. But soon enough if the Uuiver- 
sity Grants Commission comes for- 
ward with a comprehensive bill 
relating to governance of the univer- 
sities, prevention proliferation of 
colleges, maintenance of standards in 
colleges-which, to my mind, are the 
BKOst important for the. healthy 
growth of education tn cur country 
that should" serve the purpose 
adequately. 
Thank you. 

SHRI M. S. GURUPADASWAMY 
(Karnataka) : Mr. Vice-Chairman, 
Sir many hon. Members have already 
made quite a few constructive 
suggestions on the Bill. I confine my 
remarks only to one or two aspects 
because time is not there for me for 
other things. Our country is vast and 
the population is also growing. Natu- 
rally, the demands for education will 
be increasing more and more. We have 

been having nearly i per cent increase 
every year in the university student 
population. It is quite an impressive 
increase, I must say In future, the 
demand for all types of education, 
including higher education, will be 
greater. Looking at the past and the 
present I am afraid we do not have 
an adequate knowledge or- compre- 
hension about the crisis which, is 
developing in the educational field. 
I advisedly used the word 'crisis', 
Our friends are satisfied with the 
objectives set by the U. G. C. The 
main purpose among others are two: 
to co-ordinate the university educa- 
tion, the higher education, and to 
determine standards. *n both the 
aspects, I think, the country has 
suffered. The University Grants 
Commission has not lived up to our 
expectations. 1 am -afraid, the Univer- 
sity Grants Commission has been a 
party or_ may I say, a victim of 
pressures built up on it from various 
quarters. 

Look at the present state of affairs 
in the various universities. We, at the 
public level, at the Government level 
and at the university level, seem to be 
compromising on every asnect of the 
university. We have compromised on 
the quality of education, the standards 
of education. We have compromised 
on examination. We have compromi 
on the facilities or the infrastructure 
created in the universities. We have 
compromised on the environment er 
the climate needed for purusing 
higher education. We have compro- 
mised on the quality of equipment. We 
have compromised on the exten.- 
work. I can narrate many things. We 
have been compromising and com- 
promising all along the time. 

We have only to look at the v.r 
sitie.s1 functioning" in the advanced 
countries of the world, and not to 
look back at our past and say that we 
are improving slowly and steadily 
over previous years. I want tbe 
comparative study made always by 
the U. G. Ct by the universities, and 
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by the Government. I feel sorry when 
have to talk     of  the level of higher 
education, the type of students we are 
producing, the kind admission we are 
making,   the   malpractices   that      are 
mounting  each   year.      In   deed,      in 
1 matters  of discipline,  in  matters     of 
locating  talent in  the  universities we 
have  not  been     observing     effective 
norms   standards. I am not talking of 
the capitation fee now. That is a very 
big  question.   Many     Members     htve 
already  talked   about   it   in   the  past 
and now. What kind of teaching staff 
have   we?   I   look   around.   Sometimes 
I do visit     universities. 1  ask      this 
question:   What     kind   of      research 
papers  have   the   teachers   produced? 
They do not have to their credit any 
research at  all.  They do pretend    to 
conduct   research   but  on   subjects   of 
what kind? Subjects picked up        by 
themselves,      unimportant      subjects, 
about which I and .you are not very 
much concerned, and not the university 
is benefited. Such not the university is 
benefited.   Such  films     subjects     are 
taken,   and   doctorates   are     awarded 
and money spent on them. 

About teaching less said the better 
Teachers do not teach and students 
do not read. This is the phenomenon 
we have been witnessing in most of 
the universities. What kind of coordi-. 
nation the UGC is trying. We have 
been spending lot of money. I know 
that. About the quality of educations, 
there has been progressive deterio- 
ration. I may say that we have not 
been fully benefited out of the uni- 
versities in the country. Look at the 
University Acts. We talk much about 
the university autonomy. I sincerely 
believe in this. Once upon a time, 
the Vice-Chancellors of the Universi- 
ties were very high personalities in 
the country. 

SHRI SANKAR PRASAD MITRA 
(West Bengal): There used to be 
honorary Vice-Chancellors. 

SHRI M. S. GURUPADASWAMY: 
Yes_ I know that, very big people 
were selected.     Let there be honorary 

Vice-Chancellors,  very  important peo- 
ple.    Some times scholars were selec- 
ted as Vice-Chancellors.     Today when 
I look at the Vice-Ch-anceilors they do 
not make any impression.      Amazing- 
ly, Sir, we have come to a sorry state 
Universities  are some     timss manned 
by I.A.S, personnel.      I wonder    how 
can a I.A.S, man can be a Vice-Chan- 
cellor   of an  academic  institution.     I 
hear a  stock answer:   this  I.A.S, offi- 
cer  has   no  other  place  so   we  have 
posted him, as Vice-Chancellor.      Can 
we   imagine   the  Registrar  of  a  Uni- 
versity is a police officer?      In      the 
past   on   policemen   were   allowed   to 
the university campus or to  the  col- 
leges.      Very rarely a Principal or a 
Vice-Chancellor      called   the   Superin- 
tendent of Police when there was     a 
break-down of law and order.      Now 
an  I.P.S. officers, a  Superintendent ot 
Police  becomes  the Registrar  of       a 
University. What do they know about 
the University?  Some times the  Con 
troller  of  Examinations     is  an  LPS. 
man. How can a University adminis- 
tration run by a Police official?    This 
is  a   bad  situation.     Are  we  making 
tamasha of the university? Indeed it is 
a  mockery.      India  is  not  lacking  in 
scholars.      Why   don't     we     identify 
those scholars and post them.     There 
are   professional     university   adminis- 
trators available.     Neither    the State 
Government nor the university authori. 
ties nor the UGC have taken pains to 
see  that the universities are adminis- 
tered .properly  by  suitable  and  com- 
petent men.      There is  anything but 
academic atmophere in  the university 
today.        In the past I used tc go to 
the   university   for  educating   myself 
and  used  to  sit  with  the  Professors. 
Today, the Professers come to me for 
various kinds of help:  For promotion, 
for  increase  in     salaries    etc.       Basi 
there is groupism and casteism. Many 
have left off teaching.    How can ^ou 
expect the university to develop with 
such a staff? 

About admission. .What kind cf 
admissions, we are making today? It 
is our experience that examinations 
are manipulated, marks are manipua- 
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led and merit is manipulated, We say 
that merit has 'to be recognised. I 
agree. But merit is manipulated in 
this eountry and no action is taken. 
Higher marks are awarded 'to unde- 
serving students. 

And even the IAS examinations arc 
not of the same old standard. Sub- 
standard material is passed on as 
merit. They are called IAS and IPS 
officers and they are the people whe 
govern the country. Merit is manipula- 
tedi;< corruption^ is rampant. What 
effective action is taken to stop this 
kind of nefarious activity? 

Sir, my friend has talked about uni- 
formity—that there should be som? 
sort of uniformity in pay scales, il 
the UGC has set up a committee or, 
I have heard him correctly. I think 
There nre anomalies, I know an<? 
revision of pay scales for the teachers, 
they have got to be corrected. In 
my own State, Government college 
teachers get more than university 
teachers. Such anomalies have got to 
be removed. But I am not for bring- 
ing about a dead uniformity, dead uni- 
form standard for all the universities?. 
The universities have got to compete 
with each other. They h-we to main- 
tain their excellence   _______    (Time  bell 
rings) 

THE VICE-CHAIRMAN (SHRI 
SANTOSH KUMAR SAHU): It is 
almost time. 

SHRI M. S. GURUPADASWAMY: 
I am coming (o an end. I am cons- 
cious of the time, Sir. My short point 
is, you should not bring about uni- 
formity. Like the USA, like Eng- 
land, like the Western countries, uni- 
versities have got to compete in stan- 
dards. 

And finally, I say, we should draw a 
line as to who are the students who 
have got to go to the universities and 
who are the students who should not 

go. Universities are meant for those 
who are talented, who have got merit, 
who have got aptitude. But here 
everybody for lack of other avenues 
of life, goes to the university and gets 
a degree and ultimately becomes a 
burden on society. A line has got to 
be drawn and the UGC has sot to 
apply its mind to  this  aspect  also. 

Sir, I weloceme this Bill. It is a very 
limited' Bill and I hope and 'tru.lt 
there will be a more comprehensive 
Bill which will be brought before 'the 
House and we will be given an oppor- 
tunity to debate on all the aspects 
of university education soon. Thank 
you. 

SHRI PAWAN KUMAR BANSAL 
(Punjab;.- Mr. Vice-Chairman, Sir, the 
University Grants (Amendment) Bill 
in as far as it relates to putting an 
end to the sordid practice of capita- 
tion fee being charged by various ins- 
titution, is a welcome step. However_ 
I have one doubt about it, 
that,       is,        as       far       as it 
relates to watching the interests of 
the students. If we have a look at Ihe 
ip.rovisions. of sub-section (3> of 
section 12A as it is sought to be in- 
troduced now, it bars any institution 
"to accept either directly or indirectly 
any payment, otherwise than by way 
of fees or any donation or gift, 
whether in cash or in kind.'' Now, the 
penalty sought to be imposed for 
violation of the provisions of sub- 
section (3) is contained in sub- 
section   (5)   thereof.    It  says: 

 the affiliation of such 
college to such university shall, ic 
' so far as it relates to the course of 
study specified in such order, stand 
terminated and on and from the 
date of termination of such affilia- 
tion and for a period of three years 
thereafter affiliation shall not be 
granted to such college in relation 
to such or similar cource of study 
by that or any other university." 
Further,     sub-section     (6)   seeks    to 

    safeguard the interests  of  the     stu- 
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dents   admitted     to   such   institution. 
The honourable  Minister while pilot- 
ing the Bill said that the Commission 
would see and ensure that such    stu- 
dents  get  admission  in other institu- 
tions. What I am trying to make out 
is, that if, in a given case a particular 
college charges very exorbitant    and 
unconscionable   amount  oi   capitation 
fee, the Commission may in that case 
proceed to take     action against    the 
college  resulting   in  disaffiliation     of 
the  college  from  the  university  con- 
cerned.   But   what   happens   to   those 
meritorious  students  who   are  aei 
admission   because   of  the   unhealthy 
practice indulged in by the concerned 
college? The Commission may ensure 
that the students who 'were admitted 
by paying capitation fee, take exami- 
nation through some other college,— 
but  as  we have     been discussing  in 
the past also, the obnoxious part    of 
the entire practice  is that  the  meri- 
torious students are left high and dry 
and cannot seek  admission even    on 
the basis  of high     merit they  have. 
So, I would     suggest to the honour- 
able Minister that there should  | 
penal clause firstly, to the effect that 
any erring or    defaulting college    is 
fined to the  extent  of the  capitation 
fee collected by that college  and  se- 
ldiy, that there    are rules to     the 
effect that  they lay  down  some  sort 
of  uniformity   regading   admission   so 
that   in   future     those   students   who 
deserve     admission     to     educational 
institutions  but  cannot   really   secure 
admission because they are not- in  a 
position to pay  the  capitation 'fee or 
the  sale-price  of the  admission,     are 
in  some - way  or     the other looked 
after by the     Commission.  What  we 
have  seen  is  that     some  institutions 
have, in fact_ started selling education 
rather  than   imparting   it.   Therefore, 
it is my fervent appeal that this as- 
pect  of   ensuring   admission  to   meri- 
torious   students      should  be  looked 
after. 

As regards establishment of insti- 
tutions for providing common faci- 
lities and programmes, I have no re- 
servation   in  welcoming  this   step   as 

it would lead to the pursuit of know- 
ledge ana ensure    deeper effort    and 
research  in     various     fields     which 
were left, untouched in the past     T. 
woud only say that in v'iew of     the 
present      circumstances      and      the 
threat that is  facing the unity     and 
integrity of the country, it should be 
imperative for the universities to en- 
sure on the    directions of the Com- 
mission     that  teaching institutions,     afti- 
liated to     universities,     which  come 
under the  scheme,     do  prescribe     a 
course  for  national     integration  and 
moral  education. 

Only one more    point I have      to 
make before I take my sent, and that 
is regarding the practices indulged in 
.by  the  private  colleges.  It  has  been 
said earlier that there is a mushroom 
growth of private colleges. I feel that- 
all such  institutions  are supposed  to 
serve the cause    or further      the    cause 
of  education,—of     course,  we  surely    • 
have no  doubts     about the     institu- 
tions—but   what   is   really   happening 
is that_ we often find that those affi- 
liated colleges which are run privi 
ly  by  various  managing commities.., 
get as much as 96 per cent aid from 
the Universities or from the Govern- 
. ments,   but   their      managing   bodies 
have  turned  themselves  into  warring 
groups of local interests with the re- 
sult that it is education that suffers. 
I  would     suggest     that  a     provision 
should be     made that  after the  first 
warning if these institutions  do     not 
serve the     purpose     for  which they 
were createa,  either they  should    be 
also disaffiliated or taken over by the 
Government. 

With these submissions, I support 
the amendments that have been in- 
troduced. 

SHRI JASWANT SINGH (Rajas- 
than): Sir, the scope of the present 
Bill is limited. One would ordinarily 
find little difficulty in supporting the 
amendments  unreservedly. 

The University Grants Commission 
Bill, 1984, raises essential questions 
about education as it has come to be 
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in our country today. The function- 
ing of our universities and the guid- 
ance received from the Government 
to education as such make very in- 
teresting study. May I recount to 
you, with your permission, what was 
said in a debate which has taken 
place in this House? I quote: 

"Sir, there have been financial 
bunglings, bad appointments and 
there has been a fall in standards 
and lack of discipline. There has 
been a growth of teacher-politician 
class and the control of the uni- 
versities by caucuses and trade 
union (?) bosses and they have 
misused their powers to perpetuate 
a set of "persons in certain posi- 
tions." 

T*his  is   from   a   debate    .which   took 
place on the University  Grants  Com- 
mission Act. It was till then in      the 
form  of  a   Bill.  This     took  place  in 
1955  before     the     University   Grants 
Commission Bill became an Act. The. 
speaker on that     occasion was      Dr. 
K. L. Shrimali and the sentiments ex- 
pressed   here  are  by  Mr.  K.  L.  Shri- 
mali who was the moving spirit    be- 
hind the    coming    into being of the 
University     Grants     Commission     as 
such,   though      of   course  it  followed 
upon   the  Radhakrishnan   Commission 
as it related to university education. 

Sir, I felt the need to quote this so 
as to illustrate that if in 1954 one of 
the reasons for the constitution of 
the University Grants Commission 
was on account of what Dr. K. L. 
Shrimali  had then  said,  I  do not 
think  today     university  education   is 
in any bette? position. 

The  purpose     of   secondary  educa- 
tion has been so distorted that today 
the word  'education' is not even  any 
longer  synonymous   with  literacy.   Of 
course  we  accept th!:* to He literate 
Js  not  necessarily to   be   educated   as 
well.   But   because   the   whole   aspect 
of university     education  has     got  so 
distorted in these 30 years of existen- 
ence  of  the  University  Grants   Com- 

mission, therefore, it becomes neees- 
sary to quote again from a debate on 
the very same subject. The report 
then said: 

"Over-crowding in the Universi- 
ties is also a problem which cause* 
concern ............" 

".......The need to apply suit- 
able tests for selecting those whe 
should receive university educa- 
tion and to draw as large a pro- 
portion of students as possible in*» 
gainful occupation before tkey 
. reach the university stage is 
stressed." 

This again, Sir, is from the 1955 da- 
bates and, Sir, the situation today is 
so complex, so compounded, that ad- 
missions to colleges, the whole fumc- 
tioning of the universities, the gover- 
nance of the universities, the whole 
scope of what we call education i» 
this country, all these have become 
that much more disorganised, ar* 
that much more in shambles. 

•   Sir,  before  going to  the Statement 
of Objects and Reasons of the amend- 
ing. Bill proper, I would like to tak© 
this opportunity to  make just one or 
two additional point's. I" -s^oulc! lIRe to 
submit to you, Sir, that it is a    mis- 
take,  particular^     with  our     experi- 
ence of the last thirty years with the 
existence     of the University     Grants 
Commission—I  underline  this—to  as- 
sume  that   governmental   control     is 
equal to higher standards or equal to 
improvement  in   any sphere.   Govern- 
ment control is not necessarily equal 
to  development  either.  I  also  submit 
that during    the last six    Five Year 
Plan  periods,  whereas  we  have con- 
sistently emphasised  development, we 
have  also simultaneously  reduced  de- 
velopment  only  to the, material     and 
we Have not been able to conceptua- 
lise  development  of the  nation     and 
of the citizens of the nation as    also 
being   outside   of   the  context  of   the 
purely economic, and it is because we 
have failed even to conceptualise that 
developmental   activity   has   remained, 
limited,   has   become  fractured,     and 



221     The University Grants [1 AUG. 1984] Commission (Amdt.) Bill, 1984     222 

today remains confined only to the 
material, and that is why education in 
ths country has reached the stage that 
it has. 

Sir, I wouH pass on to the main 
Bill by making one additional point 
which is about the status of the Ra- 
jyapals abou* appointment of Vice- 
Chancellors and about salaries of the 
teaching staff. On the question of Ra- 
jyapals, because we have politicised 
the whole office of Governors, if we 
were to work on the assumption that 
by an ex officio transference of the 
post of Chancellor of most universi- 
ties to Governors or Rajyapals, we 
would keep the Universities . outside 
the ambit of political domination, we 
would be making a mistake. We 
were making a mistake in conception 
and we were making a mistake from 
the very beginning during these last 
thirty years. Now, it is known to all 
of us that the role of Governors has 
become a role of "putting retired po- 
liticians to posture, and Governors 
are also appointed when their pre- 
sence is incon-renierit either to their 
States or to the Government and 
hence they get passed off. They are 
now being" used as political tools, as 
an extension oT tne will of the ruling 

I >.    Tt'   t'Jjat   is   +hp   rnlo   of   t*1"*   Gn"- 
ernors in today's India, their role as 
Chancellors of Universities cannot be 
treated as a political. If that be so. 
then the ap'pbint'ment of Vice-Chan- 
cellors also leaves much to be desired. 
Bureaucrats" from the Ministries of 
Education, civil servants posted in 
States as administrative officers, to 
which a reference has been made by 
my colleague, Shri Gurupadaswamy 
also, these are all factors which have 
le;( to the state of university educa- 
tion being what Ii is. 

Sir, I do not have time. Otherwise, 
I would have liked to quote once 
again from the original UGC debates 
to point out that even then it was 
being spoken that you could not have 
good education if you did not pay 
good salaries because it is good sala- 
ries alone which would bring good 
teachers and it is good teachers alone 

who would bring about an atmos- 
phere which is acadermc, which is an 
atmosphere of discipline, and which 
would result in the flowering ot our 
youth which is the whole purpose of 
university education. That particular 
commitment is bedevilled by the same 
reasons,  I  rieecT hardly  emphasise; 

Sir, I have some objections to the 
present Bill. Tn the Statement of Ob- 
jects and Reasons, as the hon. Minis- 
ter has said, there are three essential 
reasons which lie behind it. One is to 
give retrospective effect to legisla- 
tion. Sir, my difficulty is in accepting 
any legislation which has retrospec- 
tive effect. In this particular case, 
the grounds for having retrospective 
legislation are perhaps valid enough 
and reasonable enough. But retros- 
pective legislation of any kind, any 
law-making which has retros- 
pective effect, which goes 
back on that whfch has already been 
done and attempts to cure, rectifies 
it. modify it, by a law enacted today, 
is in principle wrong. That is why I 
find it difficult to lend my whole- 
hearted  support  to  this. 

Sir, the second matter that was 
talked about was about the setting 
up of eslablishmentip. This is really 
purely an extension of the financial 
arm of the University Grants Com- 
mission. The setting up of establish- 
ments is an empowering provision 
which enables the U.G.C, to set up 
establishments which it wants to. I 
would caution the Government that 
in the light of the past three decades 
experience, of the existence of the 
U.G.C, let it be cautioned about this 
becoming yet another bureaucratic 
exercise. yet another avenue for 
palming  off  ar denying patronage. 

Sir, the third which is the substan- 
tial point which the hon. Minister has 
talked about is, and there is an ad- 
mission here in the Statement" of Ob 
jects and Reasons about a very seri- 
ous situation. That is how the state- 
ment starts, and it goes on to talk 
about mushroom     growth    of private 



223 Ttle University Grants [RAJYA SABHA] Commission (Amdt.) Bill, 1984   224 
 

[Shri Jaswant Singh] 

colleges, specially engineering col- 
leges in certain States, and it talks 
about donations capitation lee, etc. 
If I refer to it, it will be taking the 
valuable time of the House. There 
has been a discussion on, capitation 
fees just yesterday. That does not 
merit a repetition or reiteration. Bat 
I am finding it difficult to reconcile 
myself to some unhappy choice ot 
words which follow. 

This Bill is an amending Bill, for 
University Grants Commission. The 
Ministry which has brought it for- 
ward, styles itself as ihe Ministry of 
Education and Culture. I find some 
difficulty in harmonising myself with 
the unhappy phraseology which then 
follows which says, "'To tackle this 
evil. . ." (Time bell rings). This is 
not very educated, not even very 
clear phraseology. It is certainly a 
phraseology which flows easily out 
of dusty files. But when it; is an amend- 
ing Bill which is really meant to 
amend the provisions of the Univer- 
sity Grants Commission then- these 
words however_ without persisting on 
that, let me proceed, Sir, if ther? is 
a mushroom growth of colleges, ts the 
Minister has said, and in the technical 
field, whether it is engineering or me- 
dical, 'rather than the Government aU 
ways pointing the fingers away from 
itself and saying that the evil is with 
the the other, let there be a little bit 
of self-examination. Whenever diffi- 
culties arise in this country_ there is a 
tendency on the part of the Govern- 
ment to say, "Everything is ail right 
with us, the evil is with 
the people, the .vrjng is with 
the people, we are all right, the 
wrong is with the students, we are 
all right, the wrong is with the tea- 
chers, we are all right, the mushro- 
oming is wrong, we 'live provided 
maximum technical education be it en- 
gineering or be it medical". I appeal, 
through #au. Sir, that let the Govern- 
ment examine its conduct, let the 
U.G.C, open its dusty cupboards and 
see why such mushrooming has taken 
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file an applicatio riing a col- 
lege could be maoe. What could be 
done was to add another 6 months and 
the University Grants Commission 
'•could say that if the university is sat- 
isfied, permission can be given for a 
college to be affiliated. Similarly, if 
the University Grants Commission 
feels that a pari: >!lege is    not 
functioning effectively ,all that 
they could do is to forwaid its findings 
to the university concerned and ask 
the university to give its reply or i„s 
comments on the findings of the Uni- 
versity Grants Commission and if 
the university agrees with the recom- 
mendations of the University Grants 
Commission and if it concurs with 
it then the university should be asked 
to proceed with the process of recog- 
nition, process of deaffiliation, which 
is also laid down; otherwise there 
will be a tendency on the part of the 
higher body to try to superimpose its 
will on the lower body which is vitia- 
ting, as I mentioned again and again, 
the principle of decentralisation. 

So, in the light of the observations 
I have made, 1 would like to appeal 
to the Minister of Education to recon- 
sider it. In the meanwhile, some- 
thing also has happened. The Gov- 
ernment of India has appointed a 
National Commision en  Teachers 
and they will be coming forward with 
their recommendations. After all, we 
could look into the recommendations 
of these national commissions which 
have been appointed by the Union 
Government itself and after having 
looked into those recommendations of 
the national commissions, if we find 
that they are also of the same opinion, 
then there could be a reconsidera- 
tion of a Bill of this nature. As I 
was mentioning, even earlier, if stop- 
ping capitation fee is the only crite- 
rion for bringing forward such a dras- 
tic legislation, then easier course 
would have been for the Union Gov- 
ernment to write to the Maharashtra 
Government saying that these are the 
conditions under which an engineer- 
ing   college or a medical college could 

function;    otherwise    it becomes very 
difficult. 

Sir. as said already, there are two 
bodies, All-India Technical Board ano 
Med ic a] Council of Indie, which are 
trying to see the standard?; in the en- 
gineering and medical colleges. As 
was pointed out yesterday, some col- 
leges have not so far been given per- 
mission by these bodies, which means 
they are not satisfied with the level of 
efficiency of these colleges. There- 
fore, when already there is a mecha- 
nism which is in existence, what ia 
the hurry, what is the urgency, to 
create a super-body to oversee thing* 
and try to give directions where there 
is no need? On the other hand- 
it will only lead the country towards 
more perilous consequences. 

Therefore, I appeal to the Minister 
of Education to calmly and coolly 
consider some of these points which i 
have made and which have been made 
by other colleagues, and postpone con- 
sideration of this Bill for the present. 
Heavens are not going to fall. As I 
also understand already there is ;i 
comprehensive education Bill under 
consideration. Therefore, when that 
Bill comes and if sufficient time is 
given perhaps, there could be valid 
comments, valid suggestions 
on the basis of which a good, com- 
prehensive and a progressive legisla- 
tion on university education could be 
brought forward. Therefore, I would 
earnestly appeal to the hon. Minister 
of Education to kindly withdraw this 
Bill for the present and wait until 
such time when we wiH be consider- 
ing the comprehensive Bill on uni- 
versity education. 
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SHRI JASWANT SlNGH; Sir, I 
am on a point oi order. My point had 
actually arisen when the hon. Mem- 
ber here was making a submission. 
Not wanting to interrupt    either    his 



243 The University Grants [RAJYA SABHA] Commission (Amdt.) Bill, 1984    244 
 

[Shri Jaswant Singh] 
flow of thought or his speech, I defer- 
red raising it. 1 am also somewhat 
hesitant jn raising it because it is dir- 
ected against the conduct of the es- 
teemed lady who holds the portfolio of 
Minister of State for Education. 
Sir, the facility for official 
consultation to the Treasury 
Benches is provided so that the Trea- 
sury Benches are enabled to meet 
points made by Members. There was 
a certain allegation made by the hon. 
Member about transference of certain 
sums of money for colleges, etc. Ihe 
hon. Minister of State for Education 
and Culture, while continuing to sit in 
her seat_ consulted officials in the 
Official Gallery by voice and received 
whatever advice that she was to re- 
ceive, in that manner. The manner 
in which advice from he Official Gal- 
lery is to be given to the Treasury 
Benches is in written form. It is not 
for Ministers to consult officials while 
sitting in their seats. This is some- 
thing which has happened now, and 
I did not mean    at that stage ...........................  
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SHRI JASWANT SINGH: Sir, my 
point is very simplej which I reiter- 
ate. This is not a personal allegation. 
It is about decorum and conduct ol 
proceedings inside the Housa. The 
Treasuryy Benches are rightfully en- 
titled for their efficient functioning to 
access to officials and official consul- 
tation. The manner of official con- 
sultation is by written note which is 
ordinarily accepted. Should the Minis- 
ter while sitting on her seat choose to 
consult verbally with the official gallery 
because the attendance in the House 
is low, it is against the decorum of 
the House. (Iti-terrupsions) 

SHRI J. K. JAIN: Sir, this is 
too much. What is all this going 
on here? 

 

AN HON. MEMBER: Hs is com- 
menting on the attendance of the 
Treasury Benches. 

DR. (SHRIMATI) NAJMA HEP- 
TULLA (Maharashtra): What did 
the Minister do? It is a wrong alle- 
gation that he is making. (Interrup- 
tions). 

SHRI J. K. JAIN; Sir, you are en- 
couraging it. 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): If the Minister had done like 
that, she disturbed no one. And he 
should have raised it at that time. 
I was also sitting. I did not see any 
talking. If she has done it without 
disturbance, there is no harm. There 
is no harm. There is no point of Mr. 
Jaswant Singh raising it. 

SHIM J. K. JAIN: It is in very 
cheap taste. Whatever Mr. Jaswant 
Singh 'aas said is in very cheap taste. 

THE VICE-CHAIRMAN (SHRI ASH- 
WANI KUMAR): Mr. Kaiyanasun- 
daram.. 

SHRl M. KALYANASUNDARAM 
(Tamil Nadu): Sir on the point ol 
order, * will ask him to drop it be- 
cause it is not fair. Even if the hon 
Minister had consulted through ges» 
ture she did it without disturbing 
the proceedings of the House. "And 
we must be chivalrous to our lady 
Minister. Even if she had done it, 
it    should    not be    made    much    of. 

SHRI R. RAMAKRISHNAN; Mr. 
Jaswant Singh is requested to drop 
the point. 

SHRl M. KALYANASUNDARAM: 
Now you have called me to speak on 
the Bill. 

SHRI JASWANT SlNGH-. There is 
no question ol that. Whatever I have 
said. I have said. 

SHRI M. KALYANASUNDARAM: 
Sir, let me proceed with my speech. 
This Bil^    although it seeks to   curb 
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[Shri M. Kaiyanasundaram]. 

or check the dangerous practice of 
capitation fees and corrupttion in pri- 
vate colleges, will in no way secure 
the objective. 

Very difficult. This Bill has been 
introduced fo make a basic change in 
the educational policy through an 
amendment. If one goes through the 
various clauses, the impression ore 
will get is that it regularises the 
opening of private colleges, both in 
' medical and engineering and such 
oiher professional faculties. It is not 
-iimed to curb but to regularise it. 
The provisions contained in the pro- 
posed clause 3, are already there in 
the enactments which have brou 
into existence the various univei.J 
in the States. The State Legislatures 
have enacted laws for the conduct of 
those universit ics. Provisions are there 
even for granting affiliations or re- 
fusing affiliations or even cancelling 
affiliations. Now more or less the same 
provisions in those university acts are 
being enacted. Will it not amount to 
dual power? The universities are there 
to control all those private institu- 
tions, and here the University Grants 
Commission takes simlar powers to 
issue notice or to frame regulations 
and to issue notices directly to tbe 
colleges. The power is (riven to frame 
a regulation inconsultation with the 
universities and other institutions. But 
while taking action against the 
colleges, the University Grants Corn- 
mission can take the action straight- 
away. The colleges are under the 
supervision of the universities. When 
there is a sort of dual control_ I do 
not know how it is going to be imple- 
mented. At the time of implementa- 
tion it is capable of creating a lot 
of mischief. So, that is why, I feel it 
is unnecessary and  unwanted. 

If   the   Government   is   so     serious 
about putting an end  to this evil of 

capitation     fees  and     coruption      in 
opening private colleges, they can very 

wel!  do so. They can  stop    all    these 

things by a separate legislation. This 
kind of provision would indeed enable 
such institutions to carry on their 
business unchecked. Even in cases 
where they want to take any action, 
they can go to a court and file a writ 
and get a stay and carry on. So, his 
Bill is not at all warranted, and it will 
not serve the purpose for which it has 
been brought. 

So what should be done? If the 
Government is so serious about 
putting an end to the capitation fees 
and corruption in private institutions, 
a policy decision must fee taken. Even 
without an act they can do it. They 
can direct ail the State Governments 
and universities not to permit private 
colleges to be opened in engineering, 
medical and other faculties. 

I find this is not confined to any 
State. Irrespective of the parties 
which are ruling those States, in 
almost all these Stales this evil has 
becom© very menacing to the students. 
What I find is, even in Tamil Nadu 
this- year they have permitted a 
large number of polytechnics for the 
diploma courses. Each student is asked 
to pay Rs. 15,000 in cash. A seat car- 
be got by giving Rs. 15,000. ' Engi- 
neering colleges are also to be opened. 
So_   Tamil  Na also  trying    to 

copy other States. This evil has been 
there in every State. Now it is 
spreading  even   there. 

Sir, in that what will be the 
morale of the students'? The students 
become victims of corruption while 
getting seats in institutions. He is 
being moulded amidst corruption. Wha 
will happen? Any one who become 
an engineer or a doctor what 
will be his service? WW he be his 
service to the countrj" or to the 
society? So, this is taking a very dan- 
gerous proposition. So we should be 
put an end to that practice. There can 
be no two opinions. But this Bill does 
not help that objective and I am say 
that the Government can very well 
control it even by an order. 

Sir, who are    those    people      and 
influential people who formed trusts? 
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Those trusts are indulging in large 
scale malpractices. I do net mind 
permitting the old institutions. There 
are some very old catholic and private 
colleges which are running and I feel 
they should not be disturbed. I am not 
aiming at them. They should not be 
disturbed. In fact they should be per- 
mitted. But those trusts which are 
formed recently during the past 10 
years or so only for the purpose of 
solving the blackmoney of those in- 
dustrialists who have secured lot of 
blackmoney, who do not know how to 
use that blackmoney have created such 
trusts and started colleges so that 
they can spend more money. The 
blackmoney is converted into white 
money by starting such institutions. 
They are opening more and more 
colleges. They have got some of 
professors and teachers under their 
control as bonded • labourers. (Time 
bell rings) Sir, I will take less than 
five minutes to conclude my speech. 
1 have seen from my experience to 
own even a factory is not so easy, to 
maintain and to get the cooperation 
of the workers today are asserting 
their rights. But to run a factory by 
the management is not easy. But they 
ran control hundreds of professors 
and teachers and treat them as bonded 
labourers. They get their signatures 
for Rs. 1000/r and pay them Rs. 700/- 
This is what is happening. Why should 
they take recourse to such an indirect 
method? The powers ore there with 
the universities to check such 
malpractices. If the University Grants 
Commission had guts, had the in- 
tegrity to go into those problems they 
should  have  submitted   a  report. 

Sir I have gone through several 
Annual Reports) of the University 
Grants Commission and there is no 
such mention about it. They have not 
even given cognizance to such a Bill 
in their reports. What does it show? 
Sir the functions of the University 
Grants Commission itself needs to be 
probed. In none of these Annual 
Reports they have made a reference 
to it. They have not given any 
directives   to  the  Universities.    So,  I 

feel that the University Grants 
Commission and the Central Givern- 
ment can give directives to the Uni- 
versities and the State Governments 
not to permit opening of such private 
schools in such a large number, by 
charging capitation fee, except some 
charitable institutions who come with 
a phjlanthrcnic motive, they should be 
sidered, and not fcr those people 
who want to use education for their 
own profiteering. 

THE VICE-CHAIRMAN (SHRI 
ASHWANI   KUMAR): Shri   S. K. 
Sahu. 

SHRI SANTOSH KUMAR SAHU 
(Orissa): Mr. Vice-Chairman Sir, I 
thank you for giving me this oppor- 
tunity to say a few words on the 
Universty Grants Commission 
(Amendment) Bill, 1984, and I fully 
support the Bill. Sir, the Bill is mainly 
meant for augmenting the objectives of 
the University Grants Commission. 
The UGC Act was first passed in 1956, 
and need to be amended. Now, the 
basic question in the ptnendment as 
pointed in the objects is three. The 
first as pointed cut by the Subordinate 
Legislation Committee is to create 
safeguards so that regulations and 
enlargement made with retrospective 
effect so as to prejudicially affect the 
interests of any person who will be 
governed by such rule or regulation. 

Sir, it is not only in this case; it is 
in every Act. It is taken as accepted 
that when any regulation is made 
which has retrospective effect, there 
must be a certificate given that it 
does not affect prejudically any mem- 
ber to whom such regulation applies. 
So it is natural that such a provision 
must be there in the Act. There is 
nothing  wrong in  it. 

The second question; is that for1 

some time past the University 
Grants Commission has been feeling 
handicapped in setting up establish- 
ments and financing the same to 
provide common facilities services, 
programmes, etc., for a group of uni- 
versities or for the universities in 
general.    Some of the  Members have 



251    The University Grants [RAJYA SABHA] Commission (Amdt.) Bill, 1984    252 

[Shri  Santosh Kumar Sahu] 
become very critical of this provision 
and it has been sought in clause 2 
to insert the following sub-section 
(ccc)  in section 12 of the Act: 

"establish, in accordance with the 
regulations made under this Act, 
institution for providing common 
facilities, services and programmes 
for a group of universities or for 
the universities in general and 
maintain such, institutions or pro- 
vide for their maintenance by allo- 
catnig and disbursing out of the 
Fund of the Commission such grants 
as the Commission may deem neees- 
sary;" 

Sir,   while   considering   this      aspect 
many of the friends have become criti- 
cal. I would l'ke to tell them that the 
concept       of       university   has      also 
gradually  undergone   a   great   change 
in the world. First, if we go into the 
principle   of  a   university,   there   is   a 
book  written  by  Cardinal     Newman, 
"The  Idea  of  a  University"  where  a 
certain   kind       of       university     was 
envisaged. And that idea has changed. 
Then   we   came   to      another   thought 
process of Hutchinson when he wrote 
another book, "The Idea of a Modern 
University". Now we have  corae to a 
stage  when  we see  in  the developed 
conutries   a   multi   university   concept 
emerging,  where   a   grup   of  universi- 
ties  concentrate  on  certain  particular 
subjects.  If  this   is     meant     by the 
amending  provMon,   it   is!      nothing 
wrong. Sir,  I would like  to give you 
the  latest trend  in  universities   from 
trje   most   developed      country      the 
United States of America.    There you 
find three such groups of universities. 
One   group is Harvard, Boston       and 
the Massachusetts Institute of Science. 
The second group is Western Califor- 
nia   and   the  Coast   universities.   And 
the third is the Boston-Chicago group. 
And California West group contributes 
30 per cent of the Nobel laureates of 
the world.  Imagine how  far scientific 
and technical education  has advanced 
in   the  world. 

Sir,  in  India  the University Grants 
Commissi1 m,   whatever   the     criticism 

may be, has in the past done immense 
service  to the  development  of  higher 
education and to the  development of 
universities in the country.   Now when 
science and technology are undergoing 
revolutionary  changes  throughout  the 
world,  no  country can  expect to see 
that  higher education  does not  deve- 
lop.    This is so not only in capitalist 
countries   but  even  in   socialist   coun- 
tries.    I have visited the USSR,    the 
country  which  has  given  the  utmost 
importance   for   development   of   edu- 
cation   and   research,   as   a   result   of 
which    without   any  help,   they    can 
stand on their own feet today in the 
world.    The  fundamental point  today 
is  that   education,   Specially      higher 
education, is one  of the most crucial 
inputs for the progress of the nation as 
a   whole.  Without      development     of 
science  and  technoloby,   probably  we 
cannot  compete  with the fact  chang- 
ing world today.      So it is very imp- 
ortant that the University Grants Com- 
mission   must   sometimes   imbibe   cer- 
tain new ideas.      This  Bill is a step 
forward. I would like to ask the hon. 
Minister one question. If you want to 
provide  common  facilities  under   this 
Act for a group of universities, it is 
welcome and it will help in the promo- 
tion   of   research     and   academic   at- 
mosphere.      But I would only like to 
ask  whether  we  have augmented the 
funds for the UGC so that we      can 
create certain institutes like that. We 
talk of the capitation    fee and other 
thing.      Let  us  go  to  the genesis  of 
the problem.      Why is capitation fee 
charged   by  certain   private   colleges? 
It is because we have no proper man- 
power  Plannig  in  the  country. If 
we  have  proper  man-power  planning 
as in the socialist countries, as to how 
many engineers are required in what 
sector, colleges can be developed      to 
bring out  so many engineers in      so 
many years.     There should be proper 
perspective man-power planning. 

4 p.M. 
Probably that would have been clear 

like in many of the socialist countries 
and the people would not have been 
rushing   to  the   private      engineering 
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colleges. Secondly, as we have seen 
today if the country needs more num- 
ber for engineers and doctors, then 
the institutions that are there under 
the Government should be strengthen- 
ed and expanded. There was a time 
when we did not have enough number 
of technical institutions for want of 
funds or whatever may be reason. The 
other thing is there is no proper man- 
power planning. The policy of 
education in socialist coun- 
tries is totally job-orineted. The 
moment the man finishes his education 
today in Russa, he gets a letter for a 
job for which he has been trained. 
But unfortunately what we find in 
India today is people are trained in 
general education, in law and such 
other subjects, and they remain un- 
employed, they move about in the 
streets for work, for livelihood. On 
the other hand, there are countries 
there are States in India itself, which 
are much more developed, where there 
are a lot of industries set up there 
are state here where there 
are many Central projects coming up 
but there are no technically trained 
persons in their own State to man 
them. So there is a terrible crisis 
developing in our socio-economic 
structure. This aspect must be pro- 
perly taken care of. The University 
Grants Commission must take a pro- 
per look at this aspect. Li fact, that 
is one of the objectives. They have 
a cell in the Education Department for 
manpower. But then we have not 
reached a stage where this cell can be 
organised in a scientific way as it is 
done in other countries. So this 
should be given high priority. 

The next point is one of our educa- 
tion committees should look into this 
that the student enrolment in our uni- 
versities and colleges has increased 
from 29.52 lakhs jn 1981-82 to 31.37 
lakhs in 1982-83. The rate of growth 
was 6-3 per cent as against 7.3 per 
cent. The rate of growth has dec- 
reased. This is also a fundamental 
question and We have to probe into 
it. It is a social cause because every 
student goes for higher education and 
if his  training   and  education  is  not 

utilised for the development of the 
country, if he remains jobless, if he 
roams about in the streets, he creates 
a social havoc there will be frustration 
which in turn will create a lot of bad 
effects on the society. So this thing 
should be gone into. 

Then I come to the very important 
point of capitation fee which has been 
the subject-matter of discussion here 
lately. I have given you the genesis 
of the problem. We have noman- 
power planning. For creating train- 
ing facilities somewhere some people 
organise these institutions. Of course, 
one good thing is that the Central Go- 
vernment has taken steps to see that 
the fees are not higher, that the stu- 
dents are not harassed and that meri- 
torious students do not suffer in get- 
ting admission for want of money. But 
at the same time, as Prof. Rao has 
beautifully put it, it should not create 
more   chaos,   these   enactments or 
amendments should not lead to greater 
chaos by way of interference by UGC 
in the activities of the universities 
which are running smoothly. I would 
therefore, suggest to the honourable 
Education Minister that a meeting of 
all the Vice-Chancellors may be colled 
in Delhi and they may be told there 
that from such and such day if capita- 
tion fee is charged or is alleged to 
have been charged by any institution, 
that institution will be disaffiliated 
from the concerned university or they 
will be debarred from getting any 
grants from the UGC. Such a step 
will serve as a deterrent to those in- 
dulging in the collection of capitation 
fee so that no man will ever dare open 
institutions private institutions for 
medical and engineering courses and 
fund them with capitation fees. Mr. 
Kaiyanasundaram was also speaking 
about this particular point; I know 
many of the private colleges where 
the lecturers are paid much less than 
what is shown in the acounts books 
and the mannagement takes away a 
big chunk of their salaries in a steal- 
thy manner, in an unauthorised man- 
ner. What will be the impact of 
this on the youth of the country? 
This   requires      urgent   consideration. 
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(Shri Santosh Kumar Sahu) 
The UGC has brought some sort of a 
scheme and I congratulate the hono- 
urable Minister, and I hope when a 
comprehensive Bill is prepared and 
brought, ail these aspects will be ta- 
ken care of in that with necessary re- 
medial measures  added  thereto. 

There is another important point 
which Prof. Rao has clearly men- 
tioned and that is that by this power 
the UGC may go to any college or ins- 
titution it likes, it chooses, to inter- 
fere with its administration. If you 
disaffiliate colleges without discussing 
the matter with the Vice-Chancellors 
and State Governments, the students 
will be the worst sufferers. On a pre- 
vious occasion during this 'tiscu&sion it 
was pointed out here how many stu- 
dents  were  suffering  in  this  way. 

I not only support this Bill, but 
urge the Government of India to see 
that the University Grants Commis- 
sion whose job is to promote higher 
education, to bring about scientific 
development through education and to 
provide research-oriented education to 
students and to train manpower. For 
carrying out these objectives they 
should have sufficient funds so that 
they could start more Central Univer- 
sities in backward areas. At the last 
conference of Vice-Chancellors_ they 
had recommended this so that it can 
give a new hope to the people in these 
backward areas. This will be crea- 
ting a new horizon of hope for them. 

Through the process of man-power 
planning, it should be possible to train 
technological personnel in the courtry 
with a motive for national service. 
This motive can come only through 
education. In the USSR I found young 
boys from the beginning of their edu- 
cation being motivated through patrio- 
tism. We have chaos in the country 
because of lack of that urge to serve 
the country. For us education has no 
purpose and having nothing else to do 
our boys simply go to colleges and 
universities. If this attitude conti- 
nues our country will suffer. 

Now I am glad that ihe Government, 
through this Biit, has taken the right 
step. Still they wiH Ii. ake more 
drastic steps because education is the 
backbone of the country. We can create 
a bright future for India if we could 
create this urge to work for the eoun- 
try in the minds of our young boys 
and  girl 

With these words, I congratulate the 
Plon'ble Minister Tor bi forward 
this Bill. 
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PROF. (MRS.) ASIMA CHATTER- 

JEE (Nominated): Madam, Vice- 
Chairman, I would like to take more 
time for speaking on this Bill and, 
therefore, I seek your indulgence in 
allowing me to do  so. 

Madam, I will associate myself with 
the proposal of the honourable Minis- 
ter to take into consideration the Uni- 
versity Grants Commission (Amend- 
ment) Bill. Before doing sO( I would 
like to make a few observations as I 
have been associated with the Uni- 
versity Grants Commission for more 
than two decades in various capacities. 

Madam,   the   University Grants 
Commission, as mentioned by the 
honourable Minister, was set up in 
December, 1953 and it became a statu- 
tory body in 1956 by an Act of Par- 
liament. The late Dr. S. S. Bhatna- 
gar was the first Chairman and he was 
functioning as Chairman in addition 
to attending to the work of the Minis- 
try of National Resources and Scienti- 
fic Research. The U.G.C. Act was 
amended in 1972 when Prof. S. Nurul 
Hasan was the Minister of Education, 
Social Welfare and Culture. There is 
a provision in the Bill and that is 
that the University Grants Commission 
Act which provided under section 14 
that if a University were to fail to 
comply with the recommendations of 
the Commission made in sections 12 
and 13 of the U.G.C. Act, then taking 
into consideration any explanation, if 
any, furnished by the University the 
Commission could hold grant from the 
University. But there are two other 
provisions of the original Act. the 
principal Act—sections 25 and 26 with 
regard to various powers like furnish- 
ing of returns and maintenance of 
sandards by re-structuring of courses 
from time to time and modernising 
the syllabi to meet the social objectives. 
There had been a consistent demand 
that the U.G.C, should play a more 
positive role in determining the stan- 
dards of higher education. Since the 
Universities provide a reasonably good 
barometer to the standard of educa- 
tion   and   since   the   Universities   feed 

schools and colleges vocational insti- 
tutions, research institutions, various 
industries and administrative organi- 
sations with competent personnel, the 
University education should be con- 
cerned more with quality and not with 
quantity. Thereby the Bill seeks the 
amendment to empower the U.G.C, ia 
de-recognising the Colleges and the 
Universities if they fail to maintain 
the standards and to fulfill the acade- 
mic norms. The University Grants 
Commission is, therefore, primarily 
responsible for the promotion and co- 
ordination of the University educa- 
tion and for the determination and 
maintenance of standards in educa- 
tional  institutions. 

At present there are 124 Univer- 
sities and 5000 colleges in the country. 
I think this is high time that the 
U. G C. should develop a suitable 
machinery for the determination of 
the standards of these 124 Universi- 
ties andl 5000 colleges and should 
give serious thought how to coordi- 
nate. I would like to know whether 
any machinery or any programme has 
been developed by the U. G. C. for 
the movement of teachers from 'one 
University to another. Sir, I know 
that the U. G. C. has created a 
number of teachers fellowships under 
which teachers can go to various 
Universities and there may ba inter- 
special mention might be made on 
adequate. More such schemes should 
be introduced for further interactions 
with the Universities. However, to 
assist these institutions and to main- 
tain the standard the UGC has intro- 
duced many important programmes 
in Universities and Colleges. Of these 
special mention might be made on 
Universities Leadership Project (ULP), 
Colleges Science Improvement Pro- 
gramme (COSLD). , College Humani- 
ties and Social Science Improvement 
Programme. Faculty Improvement 
Programme (FIP), by providing 
opportunities to teachers, including 
teachers in rural areas, to modernise 
the courses of study and to keep 
abrest of modern developments in 
their field of study and rasearch and 



261      The University Grants [1 AUG. 1984] Commission (Amdt.) Bill, 1984      262 

to exchange ideas with experts in 
similar or related fields. Besides 
summer institutes seminars, work- 
shops and teacher fellowships, etc. the 
UGC has introduced many other sche- 
mes for professional competence ol 
teachers with adequate financial sup- 
port. 

Madam despite serious efforts by 
the U. G. C. to maintain the standard 
of teaching and qualitative improve- 
ments so essential for the proper 
growth of education, I think that 
some of the norms have been neglec- 
ted. 

This is due to the unplanned proli- 
feration of education institutions with 
substandard teachers who are teaching 
out date courses. This mushroom 
growth, I mean unplanned and non- 
viable growth has created an adverse 
impact on standards of education as 
also on the tone and tenor of discip- 
line. Political intervention, to some 
extent, is responsible for substandard 
leaching. In university campuses and 
colleges, tha political activities are 
flourishing and no one can deny that. 
The politicized teachers are taking the 
upperhand spending most of the time 
in politics as they have very little 
interest in the teaching profession. As 
a result they become outdated. But in 
order to be popular amongst the stu- 
dents, they encourage them to get 
involved in politics. This has not only 
polluted the academic atmosphere, 
but has made an adverse effect on 
the "Academic Community". Sincere 
and devoted academicians are being 
harassed. , 

A few distressing events are also 
happening in educational institutions. 
The problem of capitation fees in 
various professional colleges has been 
talked about. However, it is gratifying 
to note that the U. G. C. will take 
measures if the Bill is amended. In 
this respect I would like to say that 
we should whole-heartedly .support 
this amendment without any hesita- 
tion. Also, I would request the U.G.C, 
to help the Universities and Colleges 
in   restoring  a     clam   and     peaceful 

academic atmosphere there so that the 
really devoted teachers and aca- 
demicians might work peacefully. 

The U. G. C. has initiated an im- 
portant national programme which 
deserves special mention and atten- 
tion of the House. 

Taking into consideration 
available to the sector of higher 
education and research and the fast 
escalating cost of technical literature 
as well ag equipment, it was im- 
possible for the U. C. C. to place 
adequate funds to the disposal of all 
'the institutions of higher education 
in the country. Thereby, the U. G. C. 
has identified several departments or 
specialised groups in those depart- 
ments in about 70 universities in the 
country based on assessment reports 
by the expert teams. The objective is 
to encourage these departments in 
carrying out advanced research and 
teaching keeping in view the ex- 
cellence of work carried out by the 
extraordinary and dedicatad efforts of 
 the Faculty and the research staff and 
considering the potential for future 
development as well as the need for 
developing viable groups in newly 
emerging thrust areas. The depart- 
ments thus identified are designated 
as "the Centres of Excellence" under 
the categories (a) Centre of Advanced 
study (CAS) and (b) Department of 
special Assistance (DSA). The U.G.C, 
has been providing IOO per cent 
financial support for the programmes 
under CAS and DSA initially for a 
period of 5 years and subsequently 
for another ten years if the U.G.C, 
be satisfied with the critical evaluation 
of the progress of the Centres. The 
U. G. C. subsequently passes on the 
financial liabilities to the State Go- 
vernmens at the end of 10 or 15 years. 
Madam, when the programmes were 
initiated by the U. G. C. these were 
initiated on tre condition that the 
State Governments will take over the 
financial responsibilities and liabilities, 
i.e., the recurring expenditure enly 
when  the U.  G. C',  will no longer be 
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in the picture after the period commit- 
ted by them. Steverat such Centres 
which have been working excellen- 
tly, are encountering great difficulties 
and are not able to function efficiently 
and effectively because of the apathy 
from Education Ministers in some 
State   Governments. 

They do not believe in the Centres 
of Excellence as appeared in the press 
reports. And the Centres also lace 
troubles created by the teachers in 
other sections in the Department as 
they could not come up to the acade- 
mic standards as their colleagues in 
the Centres of Excellence. And what 
happens is that sometimes the State 
Governments stop the grants, and as a 
result of which the academicians run 
from pillar to the post for the main- 
tenance of the Centres. Therefore, it 
is the duty of he UGC to see that its 
academic babies are carefully nurtu- 
red and can have proper growth. The 
UGC should, therefore, provide finan- 
cial support to the Centres on IOO per 
cent basis for their development and 
also maintenance.  And  this would 
involve an expenditure of Rs. 4 crores 
per annum. Already a sum of Rs. 7 
crores has been allotted by the Finance 
Ministry for this purpose. Madarn, 
if the UGC accepts may .suggestions 
and continues to offer sustenance 
grants>  the Centres would survive 
and would not wither away for lack of 
support from the State or for any 
reason  whatsoever. 

Madam, when education was trans^ 
ferred to the Concurrent List in 1976 
as enacted by Parliament, it was 
welcomed by educationists and 
teachers' organisation wi:h the hope 
that the Central initiative in future 
ild bring new dynamism to this 
area. But the UGC, through which 
the Centre will function, could not 
make any breakthrough and give any 
thrust that would lift the laggard and 
uninterested State Governments becau- 
se of their of vision and foresight. So 
far as the governance of the Univer- 
sity   and  the   appointm; nt  of     Vice- 



265   the University Grants  [ 1 AUG. 1984  ]   Commission   (Admt.)   Bill,   1D84266 

•en honours courses at the graduate 
vel and they call themselves univer- 
ses.   In   this  context,   to  my   mind, 
lause 2 of this Bill is a well conceived 
leasure.      In connection with    clause 
I  would  like to  mention two other 
ubjects  to   which     references    have 
»een made both by Professor Rao and 
SOT      Asima      Chatterjee,     who 
Ty   in   this   House      have   the 
authority  to  speak     on  this     subject. 
One of the State Governments jn this 
rounry   was   against,   or   was      under 
s .me   doubt   about   centres   of   excel- 
lence.   That   State   Government      had 
constituted     a     committee     with  an 
eminent  educationist   ind   an     econo- 
mist as> the  Chairman  and the Com- 
mittee   has  submitted   its   reports   a 
few months ago. The committee    has 
recomonded   tbat  ai   least  five  or six 
colleges in that Slate should be given 
the   status   of   autonomous      colleges. 
The Committee has cited as instances 
oet;;ras   of   excellence   not   only     in 
democratic  or  capitalist countries  but 
also   in      communist   countries.     The 
atmosphere   of      discouragement      to 
centres of excellence that is now being 
sought  to be created must bo fought 
and  fought  vigorously  at the  Central 
level.  Otherwise, the future of higher 
education  in   this  country  appears  to 
be dark.    The  second  point   I  in'tend 
to mention  in  this connection  is that 
the  hon.  the  Education   Minister  had 
spoken  at   one .stage  during  the  last 
session    of    Parliament    in    the    Lok 
sabha  about  a  comprehensive Bill on 
universities.     I shall     be extremely 
grateful if she would be good enough 
to enlighten lis on her proposed com- 
prehensive   Bill      because      Professor 
Rao   has  spoken   of   an      unpleasant 
.situation  which has arisen  in Andhra 
Pradesh   with  regard  to  tlie   appoint- 
ment of a Vice-Chancellor. 

A still more unpleasant .situation 
has occurred in another State with 
regard to two vice-chancellors followed 
by a Bill by the State Legislative 
Assembly, to take away powers of the 
Chancellor in the University Act; but 
the Billl has been reserved for consi- 
deration   of  the  President   of     India 

for his aisseiri. The State Govern- 
ment has decided upon boycotting the 
Governor altogether with the result 
that a constitutional crisis is about to 
be   created.   In   a • situation   like 

this, I hope the hon. Education 
Minister would seriously cousin 
what the future of universities in this 
country is going to be, because un- 
pleawt incidents have already taken 
place in 2 of the States in India ai 
.more unpleasant incidents are likely 
to take place in future. I do hope in 
her final reply to the debate, she 
would be kind enough to enlighten 
this House. With respect to capitation 
grants, I notice in this Bill stringent 
provisions sought to be introduced to 
stop capitation fees. But Prcf. R'ao 
is right in saying that detection of 
^he offence contemplated would be 
difficult in practical field. So far as 
this Bill is concerned, in. clause 3 
12A(4) a provision has been made 
for an inquiry and the procedur;: 
for the inquiry is to be provided by 
regulations. In other words this 
inquiry is the subject matter of de- 
legated legislation and until the re- 
gulations are framed and available to 
us, it is not possible for any Member 
of the House to exoress an opinion a.s 
to how far this Bill would succeed in 
effectively checking this menace. I 
would respectfully submit to the hoa 
Education Minister that in trying tc 
be stringent which she is justified ti, 
in doing, she has introduced certai:, 
measures which appear to be a littl& 
too harsh. I can understand a pro 
vision that a college taking capitatior. 
fee would be disaffiliated. 

I can understand that this disaffi- 
liation would lost for a specified 
period. But the Bill provides furthei 
in clause 3. which seeks to insert a 
new section 12 A, sub-seciion (4) 
that a prohibitory order may be passed 
preventing the colleges from presen- 
ting students then undergoing such 
course of study, from appearing at 
the examinati-os. Capitation fee, in 
the vast majority of cases, would be 
paid not by the students but by the 
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parents or the guardians of. the stu- 
dents on the insistence or invitation ol 
the authorities W the college con^ 
cerned. Therefore, the two principal 
offenders would be the parents oi 
the guardians on the one hand and 
the authorities of the college on the 
oiher. The student has managed to 
get admission. He has completed his 
course. He is about to appear at the 
examination. But by virtue of this 
prohibitory order, his future may' bfe 
ruined altogether. Because the next 
provision which has been made is 
'The Commission may take all such 
steps as it may consider appropriate 
for safeguarding the interests of the 
students concerned.' These are pro- 
visions \fegue and; Indefinite. What 
steps would be considered to be appro- 
priate, under what circumstances I 
do not know.. But kindly approach 
th[j matter from a humanitarian and 
pragmatic      point of   view       and 
see thai at least the futur* 
of the student concerned is not ruined 
by reason of the crime or offence 
principally committed by somebody 
else. But generally speaking, we are 
all opposed to capitation fee and 1 
am indeed glad that trie Centre is 
taking or at least trying to take 
some effective measures to stop this 
malpractice as  far  as  possible. 

With these words, I lend my support 
to the BH 
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THE VICE-CHAIRMAN (SHRIMATI 
MARGARET ALVA): Two of the 
Members were to speak but they are 
not in the House, Yes, Madam Minis- 
ter. 

SHRIMATI SHEILA KAUL: There 
are so many others who have spoken 
and gone away. Madam Vice-Chairma^ 
I am really in a fix, do not know 
whether I should reply to the hon. 
Members who are not present. I do 
not know the procedure and I want 
your help. 

THE VICE-CHAIRMAN (SHRI- 
MATI MARGARET ALVA): If you 
reply, it will be on record. 

DR. (SHRIMATI) NAJMA HEP- 
TULLA: They were not interested to 
hear your reply. They only make 
complaints and then go away. 

SHRI SANKAR PRASAD MITRA: 
I think the hon. Minister should reply 
to all the points, to as many points 
as possible. Whether the Member is 
present or not it is immaterial but 
the hon. Minis'ter should reply to all 
the points, we should know what your 
policy  is. 

SHRIMATI SHEILA KAUL; The 
hon. Members who have put direct 
questions-, I believe, shouJd have been 
present. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh); We want to know 
all the points. 

THE VCE-CHAIRMAN (SHRI- 
MATI MARGARET ALVA): Let 
there not be another on this. 

 
SHRIMATl SHEILA KAUL: Well, 

I am very grateful to the hon. Mem- 
bers who have Ipartieipated in this 
discussion and taken such great in- 
terest. Some Members have expressed 
some reservations about the Bill, but 
more or less the Bill has been wel- 
comed and I am very much pleased 
about that because it was a Bill, it 
was a requirement, that was pending 
for a long time and the wishes were 
that the Bill should be wrought about 
so that we could, ease the situation 
for such parents as are facing such 
inconveniences. 

Shri Quasem had some doubt the 
UGC being armed with these addi- 
tional powers when the commission's 
functioning had never been reviewed. 
I would like to inform the hon. 
Member that the functioning of the 
UGC was comprehensively reviewed 
by a committee which was headed by 
Shri V. S. Jha its Chairman and it 
submitted its report in 1977. This 
report was placed before Parliament 
as   well.     He   also      mentioned   that 
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there was no representation of 
teachers' organisations in the UGC. 
I would like to inform him that the 
membership of the Commission is 
drawn largely from academicians and 
teaching  community. 

Shri John expressed! .some reserva- 
tions that the Bill only seeks to regu- 
late fees and it does not ban collec- 
tion of capitation fees. He enquired 
whether the UGC could initiate action 
suo raoto against any private manage- 
ment which collected capitation fees. 
I had mentioned, and I would like to 
Remind him. that only penalaction 
against an erring management can be 
taken only within the framework of 
our legal system. We do hope that 
once the type and scale of fees are 
laid down under this law, no manage- 
ment could demand any other fee 
from the students. If it is established 
within the legal framework that any 
management has demanded and col- 
lected fees over and above those pres- 
cribed under the regulations, the 
Ipenalty proposed is disaffiliation of 
thp  college.   The   Commission can 
initiate the action on its own or on 
being informed by anybody. Shri John 
also mentioned that the UGC is too 
much centralised and it does not main- 
tain the list of universities and col- 
leges. Here I would like to inform 
him that the annual Report of the UGC 
is presented to the House every year 
and if the Member takes the trouble 
of going through that report, he will 
find the names of the universities in 
the country mentioned in the appen- 
dix to that report. As far the col- 
leges, the Commission does compile 
the list of colleges recognised by it 
under sectiftn 2(f) of the UGC Act 
and copies of the list prepared by the 
Commission for 1982 are .available in 
the  Parliament   Library  for  reference 

Shri Jaichandra Singh wanted to 
know whether in the matter of estab- 
lishing common facilities, the universi- 
ties would be grouped  State-wise     or 
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%ut I just want to say that the provi- 
sions also make it clear that such re- 
trospective effect will not prejudicially 
affect the interests of any person. 

Professor Lakshamanna mentioned 
about elaborate procedures laid down 
for affiliation of colleges. The Bill that 
we are just now discussing does not 
interfere with the procedures, nor does 
it take away the right of a university 
to grant affiliation to a college. What 
j? provided there is derecognition of 
a college or a course of study, as 1 
mentioned before, if there is a viola- 
tion of the regulation o" fees. Even 
this contingency wiH not arise if the 
university takes into account the pro- 
visions of the Bill and ensures that no 
college affiliated to it violates them. 
In that case there would be an inquiry 
and in fact, no imposition of any de- 
cision on the university. 

Professor Lakshmanna also men- 
i .ned about the national tests. We 
want to have coordination in standards, 
we want to maintain standards of 
teaching and research m higher edu- 
cation. And we feel it is a Central 
responsibility, and the UGC has been 
set up to discharge this responsibility. 
Therefore, in order to maintain stand- 
ards of research, the Commission is 
taking various steps like increasing 
the amount of fellowships to a'ttract 
talented scholars and improve the 
research facilities and supervision. 
The Commission is taking one of the 
tests on the advice of various research 
bodies in the country and academics 
in the universities including the Vice- 
Chancellors, about 89 of whom assem- 
bled here in Delhi towards the end ot 
June to administer a gualifying test 
for a junior research fellowship. The 
fellowship will still be awarded by 
ihe universities out of the UGC funds, 
tout only to those candidates who score 
certain minimum marks in the na- 
tional test. This is not taking away the 
freedom of the universities but only 
ensuring high quality of those who 
undertake research and, through it, 
offer help in solving national problems.  
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He wanted to know about the man- 
power requirement and its assessment. 
There was a working group set up in 
1979 which nad indicated that no ad- 
ditional manpower was required till 
about 1990 and only adjustment of 
existing facilities could be made. Then 
in 1981 a review was taken by the 
AU-India Council of Technical Edu- 
cation which recommended selective 
expansion in new emerging areas, in 
backward areas, etc. The mushroom 
growth is too much because according 
to the manpower requirements every- 
body cannot get a job. 

Then, Prof. Chatterjee vn$ Justice 
Mitra have made their suggestions. 
Prof. Chatterjee has given us- some 
very good suggestions because she has 
been involved in a very meaningful 
manner on the UGC, and her sugges- 
tions are most welcome. Justice Mitra 
also, being a very experienced hand, 
mentioned that I had said that I 
would bring a comprehensive Bill. 
Well, as I mentioned before, there was 
a conference of the Vice-Chancellors 
in Delhi about a few weeks ago. And 
after that we had a conference of the 
Education   Secretaries  followed by 
a conference of the Education Minis- 
ters where we have discussed very 
minutely also the problems of the uni- 
versities_ of the standards of educa- 
tion and all that refers to education. 
And I would like to assure you that 
we are taking a very keen interest in 
the development of education pro- 
gramme. And when we will finish 
with the exercise, we shall do some- 
thing in regard to what we are con- 
templating. 

Shri   Hayat   Ulla   Ansari   mentioned 
about four colleges. 
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THE VICE-CHAIRMAN (SHRI 
MATI MARGARET ALVA): I shall 
put the motion moved by Shrimati 
Sheila  Kaul to  vote. 

The question is: 

"That the Bill further to amend 
the University Grants Commission 
Act, 1956, be taken into considera- 
tion.'' 

The motion  was adopted. 

THE     VICE-CHAIRMAN (SHRl 
MATI MARGARET ALVA): We 
shall now take up clause-by-clause 
consideration  of  the Bill. 

Clause 2 was •i&deti to the Hill. 

Clause ^(Insertion of r\exo section 12A) 

THE VICE-CHAIRMAN (SHRI- 
MATI MARGARET ALVA): There 
are two amendments. Do you move 
the amendments ? 

SHRI S. W. DHABE (Maharashtra): 
I move the  amendments.  I move: 

"That at page 3_ after line 6   the 
following  be  inserted,  namely:— 

(1) Explanation.—For the purpose 
of this proviso, fees do not iaclude 
capitation fees or other unreasonable 
and exorbitant amounts charged as 
fees or in the form of donation.'' 

I also move: 

"That at page 3_ after line 25 the 
following   be   inserted,  namely: — 

(2) Provided the Commission shall, 
have powers to pass interim orders 
prohibiting such college from presen- 
ting any student for the award of the 
qualification if there is a prima facie 
proof of contravention of the provi- 
sions  of sub-section   (3)." 

The   questiois   were   proposed. 
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SHRI S. W. DHABE: Madam, Vice- 
Chairman, under the rules, I have 
moved an amendment at page 3 after 
line 6 in Section 12A Sub clause 2, 
that this Clause will not include 
capitation fee or any other fees in the 
name of fees or unreasonable and 
exorbitant amounts charged as fees 
except the tution and academic fees. 
Madarn, if the objective is to abolish 
the capitation fee and not to regulate 
it then the words used in this Clause 
should not include either "capitation 
fee or exorbitant or unreasonable fee" 
iadam, the Government of Andhra 
Pradesfi had' passed an ordinance 
abolishing the capitation fee. While the 
Government of Karnataka wants to 
regulate it by providing some deposits. 
Therefore I think the objective of the 
Hon'ble Minister is to prohibit the 
capitation fee and not to allow it. The 
charging of fee or regulation of the 
Bill means that it may also regulate 
the capitation fee and ir may also 
charge some capitation fee. Madam, in 
my State the engineering colleges are 
charging Rs. 6,000/- Tee and the 
mgdifcal colleges arte charging Rs. 
30.000. This is nothing bat capitation 
or exorbitant fee. Therefore, when 
you   used   the 'regulating   fpp' 
under Section 12A Sub-Clause 2 at the 
bottom, regulate it and not prohibit 
it, unless the expenditure js added to 
it. The matter in respect of which 
fee may be charged the word "fee" 
was specifically meant that the Go- 
vernment will not get the power to 
regulate the capitation fee. That is 
the object of my amendment to this 
Clause. 

Madarn, I am moving the second 
amendment to Sub-Clause 4 of 
Section 12A. 

It takes a longer time to enquire 
into the matter. It will not serve any 
purpose. It is going to "take one or 
two years. Therefore my amend- 
ment is that interim power be given 
to the commission. In case of prima 
facie case and when then? is laying cf 
capitation fee interim power should 
be vesied with the commission so that 
capitation   fee   Ls   not   charged. 

That is the objective. The Minister 
should  reply  to my  amendments. 

THE VICECHAIRMAN (SHRI- 
MATI MARGARET* ALVA,: The 
Minister will reply at  the  end. 

SHRI S. W. DHABE: No, she must 
reply now. 

THE     VICE-CHAIRMAN (SHRl 
MATI MARGARET ALVA): Would 
you like to reply to these amendments. 

•I'.iATI   SHEILA  KAUL:      This 
[last   the   natural   justice   and   1 
do not agree. 

THE      VICE-CHAIRMAN (SHRI- 
MATI MARGARET ALVA) ; Now 1 
am putting Mr. Dhabe's amendments 
to vote. The question is: 

1. -That at jj:>ge ::. after line 6 the 
following be inserted, namely:- - 

Explanation.—For  the    purposes of 
this proviso. fees do not include 
capitation fees or other unreasonable 
and exorbitant amounts charged as 
fees or in the form of donation." 
The  motion   was  negatived. 

THE     VICE-CHAIRMAN (SHRI- 
MATI  MARGARET  ALVA): The 
question is   : 

2. "That at page 3, after line 25 
the   following  be  inserted,  namely.— 

Provided the Cormaission shall 
have powers to pass interim orders 
prohibiting such college from presen- 
ting any student for the award of 
• the qualification if there is a prima 
facie proof of contravention of the 
provisions  of  sub-section   (3)." 

The motion  was  negatived. 

THE VICE-CHAIRMAN (SHRI- 
MATI MARGARET ALVA): Now, 
the question is  : 

That clause 3 stand part of the 
Bill. 

The motion  ivas adopted. 
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Clause 3 urns added to the Bill. 

Clauses "4  to '.)  were ,idde I to        the 
Bill. 

Clause 1. flic Exacting Formula and 
the  Title  were added to ihe Bill. 

SHRIMATI       SHEILA      KAUL:    I 

•That  the   Bill  be  passed."' 

Tlie   question   was  proposed. 

SHRI S. W. DHABE: Madam, she 
has not replied. You said she would 
reply at the end. 

THE VICE-CHAIRMAN (SHRI- 
MATI MARGARET ALVA;: She has 
said that she has nothing to add. You 
cannot force her to speak every time. 

SHRI K. MOHANAN (Kerala) : We 
want   a  reply  now. 

THE VICE-CHAIRMAN (SHRI- 
MATI MARGARET ALVA) ; The Min- 
ister has said she is not accepting the 
ami and   she' has   nothing  to 
add. 

SHRIMATI SHEILA KAUL: I have 
nothing io add. I do not acceot it. 

THE VICE-CHAIRMAN (SHRI- 
MATI MARGARET ALVA) : She has 
said it earlier. Now the question 
is  : 

That the Bill oe passed. 
The motion was adopted. 
THE VICE-CHAIRMAN (SHRI- 

MATI MARGARET ALVA) : We now 
go on to the Industrial Disputes (Am- 
endment)   Bill,   1984. 

THE INDUSTRIAL DISPUTES 
(AMENDMENT)   BILL      1984. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND RE- 
HABILITATION (SHRI DHARMA- 
VIR) : Madam Vice-Chairman, I beg 
to move: 

•'That  the Bill  further to amend 
the Industrial Disputes Act, 1947, as 
passed by the Lok Sabha, be taken 
into   consideration." 

Madam, the amendments proposed in 
the Bill to the provisions relating to 
lay-off and retrenchment section 25M 
and section 25N of the Industrial 
Disputes Act, 1947, are on the same 
lines as the amended provisions re- 
lating to closure which was inserted 
by tbe Industrial Disputes (Amend- 
ment) Act, 1982. These amendments 
relating to closure were at the time 
incorporated taking into considera- 
tion the observations of the Supreme 
Court in the Excel wear case. These 
'amendments have become necessary 
because certain High Courts have de- 
clared invalid the special 
provisions relating to lay-off 
and retrenchment contained in the 
Act. We have preferred appeals 
im the Supreme Court against the 
decisions of the High Courts. How- 
ever, as there is a vacuum making it 
difficult to deal effectively with cases 
oil lay-off and retrenchment, it is 
desirable that amendments to the 
relevant provisions shouLd be made 
taking into consideration the Supreme 
Court decision in the Excel Were case. 
This should enable the Government 
to protect the interests of workmen 
against arbitrary lay-off or retrench- 
ment. At the same time, provision 
is being made that the appropriate 
Government can reView the orders on 
its own motion or on the receipt of 
applications from the affected party 
or can refer the matter to a tribunal 
for adjudication, and the tribunal has 
to pass an order on such reference 
within 30 days. This will ensure 
speedy disposal of the matters re- 
lating to lay-off and retrenchment 
referred to tribunals for adjudication. 

We are also amending section 2(00) 
of the Industrial Disputes Act relating 
to retrenchment so as to cover cases 
of termination of services of work- 
men as a result of non-renewal of the 
contract cf employment or in accord- 
ance with the stipulation in the con- 
tract. This has become neeessary be- 
cause of the difficulties in the interpre- 
tation of the., expression "retrench- 
ment". As you are aware the Indus- 
trial Disputes (Amendment) Act. 1982, 
was passed  by Parliament in August, 


